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LEG ISLATIVE ASSEMBLY. 

Tuesday, 6th September, 1927. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. • 

COIUlqNAL DISTURBANCES. 

876. *Mr."'Narayan Prasad Singh: (a) Will Government be pleased 
to state the n_ber of Indians killed and the loss of property on account of 
the last year's, communal disturbances in India T 

(b) Will Government be pleased to state the amount spent from the 
Government Treasury for the suppression of communal disturbances? 

(c) Will Governmetc"be pleased to state what measures they propose 
Ito adopt to stop these cdmmunal disturbances in India in ~  f 

The Hono •• ble Mr. J. Crerar: (a) T4e number of persons reported 
to have been killed in the communal disturbances ~  the 1st September 
1926 is 99. Statistics of loss of property ~  not available. , 

(b) The expenditure falls on Local Govenqnents, and the Govern-
ment of India have no information. ' 

(c) I would refer the Honourable Member to the answ,er on this 
subject given by my predecessor to Mr. Harchandrai Vishindas' question 
of the 18th August, 1926. 

Mr. Narayan Prasad Singh: Will the Honourable Member give the 
answer in Hindustani so that I may understand the answer and put 
'lupplementary questions, if necessary' 

The Honourable Mr. J. Crerar :Am I to understand, Sir, that the 
Honourable Member wants me to read the reply in Hindustani t I think, 
Sir, I should prefer to communicate the answer in writing to the Honour-
able Member. ' 

, .. Mr. Gaya Prasad Singh: Now he is deprived of the right of putting 
f'upplementary questions, because he cannot understand the answer given 
• in English. ' 

The Honoura.ble Mr. J. Crerar: I think I must ask the Honourable 
Member to put down his question in writing and I will answer it to the 

~  of my ability. 

Mr. Gaya Prasad Singh: It is the right of every Member to expect 
Government's answer to be intelligible to him. 

Mr. A. Rangaswami Iyengar: On a point of pr(lcedure, Sir. I think, 
according to the rules of procedure of this House, it is permissible for a 
Member of this House, if he does not know English, to use his own 

( 3979 ) 
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vernacular and I think in using his vernacular, he has got the right to 
expect an answer in the language whiCh he understands. 

Mr. A. R. Dalal: I have ~ a question put by U. Tok Kyi. Am I 
to understand that I have to answer him in Burmese? 

Mr. A. Rangaswami Iyengar: I may say' at once in reply to that, 
that the rule is if a Member is acquainted with English, he will use the 
English language, and if he is not acquainted with English, he is per-
mitted and he is entitled to use his own vernacular and he is entitled to 
expect an ~  in his own vernacular. 

Mr. President: Will the Honouralfle Member cite the Standing 
Ord er t fia t he, is referring to ? 

DiwaJi Ohaman Lall : May I ask, Sir, whether the original question 
was put in English or the vernacular. (An Honourable Member: 
" English.") Is it not therefore to be presumed that the Honourable 
:Mernbcr who put his question in English knew the vernacular ? 

Mr. Gaya Prasad Singh: The question of Mr. Narayan Prasad Singh 
was put in the vernacular, and it is only the English translation that is 
before the House. 

The Henourable Sir Bhupendra Nath MitraJf' Is not the Honourable 
Mr. Crerar entitled to answer in his own vernacular 1 (Laughter). 

Mr. A. Rangasw&mi Iyengar: I refer to Rule 14 of the Indian Legis-
latlve Rules which says,: 

" The business of the Indian Legislature shall be transacted in English, pro-
't"ided that the President may permit any Member unacquainted with English to address 
the Council in a vernacular". 

Diwan Chaman Lall: May I suggest, Sir, that the answer to this 
question may be postponed till to-morrow, so that we may think over 
this question in the meanwhile. 

Mr. President: Rule 14 says: 
" The bnsiness of the Indian Legislature ahall be transacted in English 

-Honourable Members know that it is transacted in }Jnglish-

" provided that the President may permit any Member unacquainted with English 
to address the Assembly in a vernacular language." 

This applies to the genera! rules of procedure, that is to the speeches 
made in this House. If the Honourable Member detes not know English 
and the Chair is satisfied that he cannot .fluently speak the English 
language, then the Chair might permit him to speak in his own verna-
cular. But this does not apply to the putting of questions and the 
answering of questions ; and in any case it certainly does not apply to the 
8llSwering of questions. 

Mr. A. Rangaswami Iyengar : May I say a word on this point. I 
think the proceedings of the Assembly include the putting of questions 
and the giving of answers, and the speeches made on questions ~ as 
much :'peeches as those made on Bills and motions. Without by any 
means :,;aying that the Honourable the Home Member is bound to give 
his anSWf'r only in English, I think it is only fair that, when a questioner 
does not understand English. the answer should be translated into thE\' 

• 
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,'ernaeular for the benefit of the Member putting the ~  in order 
1:0 enahle him to put supplementary questions. It is only fair that the 
answer which the Home Member gives should be translated and sent 
to t he questioner in advance so that he may put supplementa.ry questions. 

Mr. M. Ruthna.swamy : Will it not be possible to have an interpreter 
in the Assembly for ~  English questions into the vernacular 
and ~  answers into English. They have interpreters in the 
Punjf.il Legislative Council. 'i, 

Mr. President: What the Honourable Member for Madras suggests 
is that 1ranslations of the replies should_be supplied in ~ to the 
Honourable Member who puts the question, so that he may be ready, 
if need he, to put supplementary questions. That is a ~  which 
the Chair will take into consideration in consultation with the Hononrable 
the Home Member, and on some future occasion will state what the 
procedure in such cases should be. 

Mr. Gaya Prasad Singh: What about the answer to th!., partienlar 
question? 

. Mr. Ram Narayan Singh: I beg to ask a supplementary question,. .. 
that the reply to supplementary questions also may be in Hindustani. 

DEFENCE OF INDIA. 

877. *Diwan Chaman Lall: (a) Has the attention of the Government 
been drawn to an article by the Military Correspondent of the London 
Dailty Telegraph, dated July 1st, 1927, regarding the defence of India T 

(b) If so, will the Government be pleased to state whether any friction· 
has arisen between the authorities in Great Britain and in !ndia in lfegard 
to the questions of defence or questions relating to the formation of an 
Expeditionary Foree T 

(c) Will Goverlllllent be pleased to lay papers conueeted with tOe: 
correspondence that has passed between Whitehall and Simla or Delhi in 
this connection on the table T 

Mr. G. M. Young: (a) Yes, Sir. 
(b) ilnd (c). No, Sir. !. 
Diwan Chaman Lall: Does it mean that there IS a C01l8eJlSUS of 

opinion betwe.en Whitehall and the Government of India in regard to 
this matter ? 

Mr. G. M. Young: Which, matter? 

Diwan Chaman Lall : The matter referred to in part (a) of the 
question. 

Mr. G. M. Young: The matter in that article, from the point of view 
of the Government, does not exist. . 

Diwan Chaman Lall : May I ask the Honourable Member whether 
il.is attpr.tion has been drawn to the fact that English ~ have 
commented upon the dissension that has arisen between WhitehaH and 
Simla in regard to military defence. 

Mi. G. KYoung: I am aware that diSliensions have been men-
tioned ; but, as I have already stated, those dissewrions do not '3xist. 

.&2 
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Diwa.n Chaman Lall: May I take it that the Government of India 
have Hgreed to the proposals of the British Government ? 

Mr. G. M. Young: The Honourable Member assumes that the British 
Government haye made proposals which, in fact, as I have already f;tated, 
they h(l"e not made. 

Diwan Chaman Lall: Will the Honourable Member inform the 
IIous(' ,,-hether any proposals were made? 

Mr. G. M. Young: They are non-existent. 

Diwan Chaman Lall : I take it that the article that apT,eared in the 
Daily Telegraph is absolutely incorrect. 

Mr. G. M. Young: It is entirely without foundation. 

FUMIGATION OF AMERICAN COTTON. 

878. *Mr. E. F. Sykes: (a) Have Government considered whether 
the remission of charges for fumigation of American cotton will act as a 

• bounty on its importation, and considered the question of giving a 
.countervailing bonus to producers of Indian cotton' 

(b) Is it a fact that Government is considering the recom-
mendation of the Cotton Industry Tariff Board that the Central Revenues 
should bear the cost of fumigating imported American cotton? If so, are 
,povernment prepared also to consider the advisability of negotiating 
with the Government of the United States in order to obtain similar action 
·on the part of ~  and a consequent reduct.ion in the import charges 
(In Indian cotton imported into the United States? 

"!'he Honourable Sir George Rainy: The suggestions contained in the 
Honourable Member's question will be considered. . 

ISSUE OF lNSTRUCTIONS BY THE EDUCA.TION DEPARTMENT REGARDING THE 

SUPPLY OF INFORMATION TO THE PRESS. 

879. *u. Tok Kyi: (a) Is it a fact that the Education Department 
of the Government of India has issued instructions that no information 
is to be given separately to any newspaper except to the " Associated 
Press" Y 

(b) If so, will the Government be pleased to state the reasons why T 

Mr. A. R. Dalal: (a) No. 

(11) Does not arise. 

STATE MANAGEMENT OF THE BURMA RAILWAYS. 

880. *U. Tok Kyi: (a) Is it not a fact that the existing contrl!-ct 
between the Government and the Burma Railway Company will expIre 
on the 31st December 1928 , 

(b) If so, will the ~  be pr.epared to take the Burma 
Railway back from the Compay' and run It themselves' 

(c) Are the Government aware that the Burma Legislative Council 
is in favour of State management Y 
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Mr. A. A. L. Parsons: Ca.) The Secretary of State has given the 
Burma Railways Company notice of the teQllination of the existing 
contract between him and the Company on the 31st December, 1928. 

(b) The question is under consideration. 

(e) Yes. 

EMPLOYMENT OF UNPASSED MEN IN THE GOVERNMENT OF INDIA OFFICES. 

881. *Mr. Siddheswar Sinha: Ca.) Will the Government be pleased 
to state if there are employees in the Government of India who have not 
passed the Public Service Commission examination? If the answer be 
in the affirmative, will the Government be pleased to state Ci) the reasons 
of such employment, and Cii) the number thereof? 

(b) Is it a fact that in the Finance Department of the Government of 
India (mcluding the Military Finance) unpassed men are being made per-
manent in preference to graduate pasSJ!d men? If so, will the Govern-
ment be pleased to give reasons for it ? 

The Honourable Mr. J. Crerar: The information is being colleded 
and will be supplied to the Honourable Member in due course. 

FILLING UP OF VACANCIES IN THE GOVERNMENT OF INDIA OFFICES. 
. . 

882. *Mr. Siddheswar Sinha: Will the Government be pleased to 
state if priority in examination is a material consideration in filling up 
permanent vacancies? Is it a fact that men passing the Board's 
examinations later than 1920 were given preference to those who passed 
in 1920? If so, why? 

The Honourable Mr. J. Crerar: So far as ~  candidates 
are concerned, promotions to permanent vacancies are not: entirely 
dependent on the date of passing the examination but arc regulated also 
by such considerations as merit and capl'!-city. 

In the case of outside candidates, nominations for permanent 
vacancies are invariably made according to the seniority of candidates 
on the waiting list maintained by the Public Service Commission, unless 
it is desired to recruit a member of a miDority communit;y. 

Mr. Siddheswar Sinha: Is not examination a test of merit ? 

The Honourable Mr. J. Crerar: No doubt examination is a test uf 
merit but there are other tests. 

DISCONTENT AMONG RAILWAY OFFICERS CONSEQUENT ON THE INTRODUCTIOlf 

OF THE DIVISIONAL ScHEME. 

883. *Lieut.-Colonel H. A. J. Gidney: Are the Government of India 
hware that since the introduction of the Divisional Scheme, a considerable 
measure of distrust and discontent prevails among rnost railway officers 
with the single and significant exception of the Royal Engineer Officers 
who are attached to Railways f 

Mr. A. A. L. Parsons : The reply is in the ~  



LEGISLATIVE ASSEMBLY. [6TH SEPT. 1927. 

EMPLOYMENT -OF ROYAL ENGINEER OFFICERS N ADMtNlSTBATlYE APPOINT-

MENTS ON STATE RAILWAYS. 

884. *Lieut.-Colonel H. A. J. Gidney: Will the Government be 
pleased to state whether or not, the wide utilisation of the services of 
Royal Engineer officers in administrative appointments on Indian State 
Railways, is an answer to the Indianisation of those Railways' 

Mr. A.. A. L. Par.aoJlS: Royal Engineer officers appointed to the 
Railways are treated as having been recruited in ~  and the 
DT-pointment of such officers does not affect the qucotion of Indianisa-
tion. 

NUMBER OF ROYAL ENGINEER OFFICERS EMPLOYED ON STATE RAILWAYS. 

885. *Lieut.-Colonel H. A. J. Gidney: (a) Will the Government be 
pleased to state the number of Royal' Engineer Officers employed on 
Indian State Railways giving the nature of each such appointment' 

(b) Is it a fact that the salaries of such Royal Engineer Officers 
are debited to Indian revenues ? 

Mr. A.  A. L. Parsons: (a) The information mlly be obtained from 
the Rr..ihvay Board's Classified List, a copy of which is in the Library. 

I 

(I) Yes. 

Lieut.-Colonel H. A. J. Gidney: I notice the answer to part (b) of 
the question is " Yes". Can the Honourable Mem bel' give the reason 
.. Why" it is " Yes " ~ 

Mr. A. A. L. Parsons: My answer to the 01':P11<11 question was 
<. Yes ". The reason why their salaries are debited to lndi:m revenues 
i" that they are employed for the benefit of India. 

Lieut.-Colonel H. A. J. Gidney: That does not answer my question 
at all, Sir. 

EMPLOYMENT OF ROYAL ENGINEER OFFICERS ON STATE RAILWAYS. 

886. *Lieut.-Colonel H. A. J. Gidney: (a) Are Royal Engineer 
-officers borne on the permanent cadres of State Railway Services ? 

\ b) In the evenrt: of w.at, particularly, out of India, is it intended. 
that such officers should continue to be employed on Indian Railways 7 

(c) Will Government be pleased to say how many Royal Engineer 
Officers there were on State Railways in 1914, and how many were 
retained on Railways in India after the declaration of and during the 
.e.url'ency' of the Great War and in what cl!-pacities ? 

Mr. A A. L. Parsons: (a) Yes. 

(b) ~  are liable to be recalled to military duty in the 
e'vent of ,var. 

~ In 1914 there were 55 Royal Engineer offieurs in railway emp>loy. 
Of these, 47 were recalled to military duty in the last Great War. The 
.:>fficel's ~  on Railways were employed as Agtmt, Traffie Manager, 
Governmer t J nspector of'R-ailways, etc. 
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Lieut.·Colonel B. A. J. Gidney: Arising out of the Honourabie Mem-
ber's RJ?-:.;W'er, will he please ~  whether it proves 1)1' disproYE::s that ~ 
entertamment of Royal Engmeer officers on Indian Railways neither is 
a nece8sity nor correct 1 • 

Mr. A. A.. L. Parsons :  I am afraid I am not prepared to give an 
answer uffhand. . 

Sir Harl Singh Gour : May I ask the ~ Member what are 
the duties of Royal Engineer officers employed on the Railways 1 

Mr. A. A. L. Parsons : They are employed in a gOlJCl many ~
ing posts, occasionally as Divisional Superintenrients, sometimes as 
.A.gentf', G'Hernment Inspectors of Railways, and so on. They form part 
of our engineering cadre. 

Sir Hari Singh Gour : Cannot indigenous talent he employed for 
that p:.lI'pose ? 

Mr. A.  A. L. Parsons: As I have explained the Royal Engineer 
officers are considered as part of our European recruitment. They eome 
into ~  25 per cent. of European recruitment agreed uron. 

Sir Harl Singh Gour : The object in employing these Royal Engineer 
offiCErs is not the service they render to the Railways but ~  con-
sidf'rations enter into their employment? 

Mr. A. A. L. Parsons: I should not be prepared to make lJ,uite so 
definite a statement. It is not easy to get a sufficient number of com-
petf'nt ~  officers and I should not like to say that we employ 
them in peace time purely as a war reserve. 

Sir Harl Singh Gour : Has any attempt been made to recruit local 
officers to replace them? The Honourable Member says it is not quite 
so easy, but has any attempt 'been made? 

Mr. A. A. L. Parsons: Does the Honourable Member mean Indian 
officers? 

Sir Harl Singh Gour : Yes. 

Mr. A.  A. L. Parsons: We take Indian officers when we can recruit 
them 10caJly up to the 75 per cent. limit. As I have explained, the 
Royal Engineer officers do not come against Indian recruitment at all. 
'fhey come against the 25 per cent. of European recruitment. 

Mr. M. Ruthnaswamy: May I ask whether it is the practice in 
England to employ Royal Engineer officers on the railway;, 1 

Mr. A. A. L. Parsons :  I am afraid I must ask for notice. 

Lieut.-Colonel H. A. J. Gidney: Will the Honourable Memher kindly 
-tell me whether the employment on Indian Railways of Royal Engineer 
. officers is similar in policy to the employment of I. M. S. officers in the 
Civil ~  Service-in other words, a war reserve f 

Mr. A.'A. L. Parsons: As I have just explained in reply to Sir Hari 
. Singh Gour, I am not prepared to say without qualification that we 
emplvy them purely as a war reserve. I should have to look much more 
,earefully into the matter than I have done at present. 

~  iI. :A. 1. Gidney! Ariother question,' Sir. Does 
Indiunisation of the Railways, in 80 far as it refers to the 25 per eent.. 
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of European recruitment refer to and include the employment of purely 
Military Royal Engineer officers as is being done to-day or should this 
percentage be entirely recruited from engineers outside the Army ? 

Mr. A. A. L. Parsons: I am afraid I do not understand the Honour-
able t.Iember,'s question. 

Lieut.-Colonel H. A. J. Gidney: Is it right that in the entertain-
ment of 25 per cent. of European railway engineers, as ordained by the 
Lee Commission, military engineers should be included, beeause Royal 
Engineer officers are military officers ? 

Mr. A.  A. L. Pa.rsons: The Lee  Commission's recommendation, to 
the exact terms of which I should like to refer the Honourable Member, 
applies to the number of engineers, whether they are military or civil, 
to be taken in by the Railways. The effect of that recommendation is 
that we have bound ourselves to recruit as quickly as possIble up to 75 
per cent. of Indians for vaeancies in the Railway Department'> as a whole. 
If we take Royal Engineer officers into the Railways they eount against 
the balance of 25 per cent. English reeruitment. 

Sir Hari Singh Gour : Is not that a deviation from the policy of ~
IDf:rcialising the Railways ? 

Lieut.-Colonel H. A. J. Gidney: May I ask another supplementary 
question, Sir 1 

Mr. President : Will the Honourable Member paSrS on to the next 
q ae$titlll ~ 

EMPLOYMENT OF ROYAL ENGINEER OFFICERS ON STATE RAILWAYS. 

887. *Lieut.-Colonel H. A. J. Gidney: Is the practice of employing 
Royal Engineer Officers in posts other than those of Agents, peculiar to 
State Railways alone, and if so, why ? 

Mr. A.  A. L. Parsons : Most of the Royal Engineer officers in railway 
service c:re employed on State-managed Railways though occasionally 
their services are placed at the disposal of Company-managed Railways 
at the request of the Boards of Directors. 

Pandit Hirda.y Nath Kunzru : May I ask why Royal Engineers are 
employed in the Traffic Department and whether engineers others than 
Royal Engineers are also so employed ¥ 

Mr. A.  A. L. Parsons :  I am not sure of the answer to the second 
part, of Pandit Hirday Nath Kunzru's question, but I think that engineers 
other than Royal Engineers are occasionally employOO as traffic officers 
and in other departments than the engineering departments of the Rail-
ways. The answer to the first part of the question is that the natural 
aptitudes of individuals are taken into consideration. 

Lieut.-Colonel H. A. J. Gidney: In Indianisation of 'the superior 
railway serviee, do the Government subscribe to the policy of recruiting 
Royal Engineer officers, who are purely military officers, to fill up the 
25 per cent. of European recruitment, which should be obtained from 
outside the Army? Is this Indianisation or mjlitarisatioDofthe,6uperior 
railway services , 
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Mr. A.  A. L. Parsons: I must ask for notice: I am afraid I eould 
not possibly make a statement offhand. 

Pandit Hirday Nath Kunzru: :May I ask whether the recruitment 
for these posts as they fall vacant is conducted separately? 

Mr. A. A. L. Parsons: Separately from what? 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member con-
sider the matter and let me have an answer to my question in the conrse 
of time, since .Il.e cannot do so now 7 

Mr. A. A. L. Parsons : If the Honourable Member will put down a 
question I will do my best to answer him. 

Paudit Hirday Nath Kunzru: Are not Transportation Officer8 
separately recruited from the Royal Engineers? 

,Mr. A. A. L. Parsons: Yes, Sir. 

Pandit Hirday Nath Kunzru : Is it not the case then that in these 
posts which should be given 'CO Transportation Officers Royal Engineers 
lire employed? 

Mr. A. A. L. Parsons: I should like to know which post the Honour-
ahle Member refers to as those which ought to be filled by traffic officers. 

Pandit Hirday Nath Kunzru :  I refer to the posts to which the 
Honourahle Member himself referred when he said that Royal Engineers 
were occasionally employed in traffic posts. As no reply was given to 
this, the Honourable Member said: " The Honourable Member might 
think over it and let me have his reply afterwards". (Langhter.) 

MARTIAL AND NON-MARTIAL RMJES OF ~  

888. *Mr. Ram Narayan Singh: (a) Will the Government be pleased 
to state the following : 

(i) which are the castes, classes or communities recognised by the 
Government as the martial races of the country ? 

(ii) what are the special qualities, physical, moral or otherwise 
on which this recognition is based ? 

(iii) which are the districts and provinces to which these martial 
races belong , 

(b) Are the Anglo-Indians, Christians and Muhammadans living all 
over the country and pursuing any profession recognised as martial 
races? 

. (c) How and when have the Government come to classify some 
communities as martial races and the rest as non-martial races Y 

(d) Are the Government in possession of any evidence to show 
that the martial spirit of a race has undergone a change on account of 
a permanent change in the residence of that race from one province to 
another T And if so, what , 

(e) Have the Government ever made any attempt to create 8 
military spirit in any of the communities not recognised by them . as 
martial, and if so, when and with what results T 



IZGlBL&TlVE A:S8JD(BLT. [6TH SEPf. 1927. 

lIr. <\ .. Youug: I propose to answer the question as a whole. 
No ~  caste, class Or community is officially recognized hy Gov-
ernment as martial or otherwise, but units of the Indian Army have 
always heen organized on a class basis : and as there are limits to the 
size of that army, only a limited number of classes can ordinarily find 
a place in it. The classes selected are those which, from 1he point of 
view of military efficiency alone, the military authorities prefer to 
eulI·;t. 

Nawab Sir Sa.hibzada. Abdul Qaiyum: Is it not a ~  that the Gov-
ernment generally recruit from the classes which, according to Manu'8 
classification, were considered to be the fighting races? That is to say, 
th(. Goyernment found certain classes to be martial classes according to 
Manu's classification and they carryon their recruitment according to 
that classification Y 

Mr. G. M. Young: I am afraid my Honourable friend has tlre ad-
yantage of me. 

Mr. Ram Narayan Singh: May I know what the GOVCl'llIllem mean 
by the martial races of the country Y 

Mr. G. M. Young: Sir, it is I that want to know what my Honour-
able friend means by the martial races of the country. 

STOPPAGE OF RECRUITMENT FOk THE ARMy IN BIHAR AND ORISSA. 

889. *Mr. Ram Narayan Singh: (a) Are not the Government aware 
of the fact that there is great discontent and heart-burning in the ~ 

of Biha:c-and Orissa owing to the stoppage of military recruitment therein T 
(b) Are Government prepared to take steps to allay the said discontent 

and ~  Y 

Mr. G. M. Young: (a) and (b). The answer is in thc negatiye. 

TOTAL NUMBER OF MEN AND OFFICERS RECRUITED FROM BIHAR AND ORISSA 

DURING THE GREAT WAR. 

890. *Mr. Ram Narayan Singh: (ayvvill the Government be pleased 
to state the total number of men and officers both combatants and non-
combat:mts recruited from the Province of Bihar and Orissa, district 
by district, during the last European War 1 

(b) Are any of them in service yet? If so, how many and in what 
capacities? 

Mr. G. M. Young: (a) The total number of officers and ruen recruit-
ed from the Province of Bihar and Orissa during the War was 41,552. 
()f this number 8,576 were combatants. Our statistics do not show the 
number8 recruited by Districts, but by Provinces. 

(b) The information asked for is not available, but probably very 
few of ~  recruited during the War are still serving. 

NUMBER OF BIRARIS GRANTED KING'S COMMISSI6NS, ETC. 

891. *Mr. Ram Narayan Singh: Will the Government be pleased to 
. -state the following : 

(a) How many Biharis have got the King's commissions yet ., 
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(b) How many of them are cadets at Sandhurst now' 

(c) How many Biharis are in the Prince of Wales' College at 
Dehra Dun 1 

Mr. G. M. Young: (a) One. 

(b) None. 

(c) Two. 

• 
SHORT NOTICE QUESTION AND AKSWER. 

ADDRESS DELIVERED BY SIR EDWARD GRIGG TO THE LEGISLATIVE COUNCIL OF 
KENYA. 

Mr. R. K. Shanmukham Chetty : With your permission, Sir, I would 
like to ask the following short notice question which my Honourable 
friend Mr. Bajpai has kindly consented to answer ; 

1. Has the attention of Government been drawn to the report in 
the Press of the address delivered by Sir Edward Grigg to the Legisla-
tive Council of Kenya ? 

2. (a) Is it a fact that the Feetham Commission report on Local 
Government has been approved by the Secretary of State for the Colo-
nies and the result of it would be to reduce the proportion of Indian 
;.representation on institutions of Local Government ? 

(b) Were the Government of India consulted before the Report 
was finally accepted by the Secretary of State for the Colonies and have 
Government acquiesced in the action of the Secretary of Stat.e? If not, 
-will Government be pleased to state what action they have taken or pro-
pose to take in the matter ? 

3. Is it a fact that the constitution of the Legislature of Kenya is 
proposed to be changed with a view to give an elected majority? If 
so, will the Government be. pleased to state what steps haye Government 
taken to ~  protect these interests ? 

Mr. G. S. Bajpai : With your permission, Sir, I shall answer the ~ 

tion in the order enumerated by the Honourable Member opposite. 

1 'I'hp TPvlv to thp, HonollTllblp ~ ~  ~  ~ in thp 
affirmative. 

The answer to part 2 (a) of the seeond question is as follows ; 

'.rhe Govpxnment of India have no information apart from  what has 
appeared in the Press. but have made inquirip,s. 

As regards pat-t, (b), the answer to the first part-: WIn the negative, 
and the second part does not arise. ' 

3. (a) The Government of India have no information, but have made 
inquiries. 

(b) Does not arise. 

Mr. R. K. 8ha.nmukha.m Chetty : Was not the attention of the Gov-
<e'rnment drawn to the fact that the Feetham 'Commission was engaged 
in making certain enquiries into the administration of the Local Gov-
-ernment of the Kenya Colony Y 
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Mr. G. S. Bajpai : No, Sir. 

Mr. R. K. Shanmukham Chetty : Am I to understand, Sir, that the 
Government of India were not aware that the Feetham Commission was 
appointed for the purpose of making certain inquiries into the adminis-
tration of the Local Government of the Kenya Colony? 

Mr. G. S. Bajpai : The Government of India had no official informa-
tion on this subject at all. It was about the middle of July last that 
a gentleman from Kenya visited India,"'and he also came up to Simla and 
informed me in an informal conversation that Mr. Justice Feetham and 
a number of other people had been making inquiries into the question of 
Local Government and administration in Kenya and had submitte<l a 
report which was confidential. 

Mr. R. K. Shanmukha.m Chetty : When that fact came to the know-
ledge of the Government of India, did they take any action? 

Mr. G. S. Bajpai : The Government of India could not possibly take 
any action on knowledge which was derived from purely informal con-
versation with a private individual. 

Mr. A. Rangaswami Iyengar: May I know whether the Government 
of India did not think it right to address tb.e Secretary of State for the 
Colonies and find out whether this report was correct? Was it not 
sufficient notice to the Government of India to make inquiries on a matter 
of this urgency ? 

Mr. G. S. Bajpai : I have already said that information derived from 
informal conversation with a private individual cannot be made the basis 
of State act.ion or of State correspondenc,e. 

Mr. A. Rangaswa.mi Iyengar: Am I right, Sir, in taking it that the 
reports that have ~  appeared in the Press that the Feetham 
Commission have submitted their report and that the Government of India 
have not taken any notice of it are correct ? 

Mr. G. S. Bajpai :  I confess I cannot claim my Honourable friend's 
journalistic omscience, but so far as I am aware, the first notice of the 
report of the Feetham Commission that appeared in the press was in 
connection with Reuter's report of the addreRs by Sir Edward Grigg to 
the Legislative Council of Kenya. 

Pa.ndit Hirday Nath Kunzru: May I know, Sir, if the Government 
of India have received a copy of the Feetham Committee's report ! 

Mr. G. S. Bajpai : No, Sir, they have not; but they have asked for 
it. 

Pandit ~  Nath Kunzru : Will they lay it on the table of the 
House when it is received ? 
Mr. G. S. Bajpai :  I cannot say anything about that until the report 

is received. . 

Pandit Hirday Nath Kunzru : Are Government aware that action 
is contemplated by His Majesty's Government in connection with that 
report' If so, what is the objection to the Government of India laying 
that report on the table of the House for the information of Honourable 
Members' 
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Mr. G. S. Bajpai : The. assumption, underlying the Honourable Mem-
ber's question, has yet to be verified ;-the assumption being that the 
Government of Kenya have already taken action on the report. As I 
have already stated in reply to Mr. Shanmukham Chetty, Government 
have made inquiries both as to the substance of the report of the Feetham 
Oommittee and of the action, if any, contemplated on it. When the 
Government of India receive the report, they will take such action as 
may be. considered to be necessary. 

Pandit Hirday Nath Kunzru: Have the British Government been 
asked to postpone taking action on the report of the Committee till the 
Government of India have had time to make representations to them T 

Mr. G. S. Bajpai :  I have already said that the Government of India 
cannot ask His Majesty's Government to postpone action as they do not 
know what is actually contemplated. All that they have to go upon is a 
press report to the effect that certain things have happened. The Gov-
ernment of India have asked for information and when they are in pos-
session of all the facts they will take necessary action. The nature of 
that action will be determined entirely by the nature of the action con-
templated on the other side. 

Mr. R. K. Shanmukham Chetty : In view of the fact that the Gover-
nor of Kenya Colony has ~  to the Legislative Cc}Uncil that the 
Secretary of State for the Colonies has accepted the findings of the 
Feetham Commission, do not the Government of India think it neces-
sary t.o warn the Secretary of State for the Colonies not to take any 
action on that report before the Government of India have had an oppor-
tunity to express their opinion 1 

Mr. G. S. Bajpad : That, Sir, is a matter of opinion. In any case, 
as I have stated, the Government of India have made telegraphic in-
quiries from the Secretary of State, and I think I can assure the House 
that the Government of India yield to no section of the House either in 
their desire or their determination to do everything possible to safeguard 
Indian interests. 

Mr. R. K. Shanmukham Chetty : Will the Honourable Member make 
a statement to the House later on when he gets more information on the 
subject! 

Mr. G. S.· Bajpai :  I shall certainly consider my Honourable friend's 
suggestion. 

UNSTARRED QUESTIONS AND ANSWERS. 

REVISED SCALES OF PAY FOR POSTAL CLERKS, ETC. 

99. Mr. V. V. Jogiah : Has the scale of pay sanctioned for the staff 
of the R. M. and S. and the lower selection grades in G. O. I. Resolu-
tion No. P. T. ,E.-ll, dated 27th April 1927, ,been given effect to f If 
not, why not' Do Government propose to give effect to it at an early 
date' 

The Honourable Sir Bhupendra Nath Mitra : Government have no 
reason to believe that full effect has not been given to the revised scales 
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of pay for postal clerks sanctioned in their letter of the 27th April 1927.-
Orders regarding the revIsion of the scales of pay of the lower selection 
grades and of Railway Mail sorters were issued on the 5th and 10th 
August 1927, respectively. 

PAY OF GRADUATES IN POST OFFICES AND THE RAILWAY MAIL SERVICE. 

100 Mr. V. V. Jogiah: Is it a fact that graduates entertained in 
Post Offices and the Railway Mail Service subsequent to 27th April 192; 
are !;tarted on Rs. 55 a month, while this rule is not applied to those gradu-
ates, who are already in service, before that date, drawing less salaries Ilnci 
whose "slaries did not rise under the rules sanctioning this minimum pay ot 
Rs. 55' If so, do Government propose to bring their salaries into line 
with those of graduates newly entertained Y 

The Honourable Sir Bhupendra Bath Mitra: The facts are substan-
tially as stated by the Honourable Member in the first part of the ques-
tion. 

The matter is under the consideration of the Government of India. 

GRANT OF HOUSE RENT ALLOW AN{)E TO POSTMEN AND MENIALS. 

101. Mr. V.  V. Jogiah: Is any provision made for grant of house 
rent allowance to postmen and menials in the Budget of 1926-27' If so, 
how much of it has been spent , 

The HOJ¥)urable Sir Bhupendra Bath Mitra : The reply to the first 
part of the question is in the affirmative. The amount spent was about 
Rs. 1 lakh. 

GRANT OF HOUSE RENT ALLOWANCE TO POSTAL OFFICIALS IN CERTAIN PLACES. 

IN THE MADRAS PRESIDENCY. 

102. Mr. V.  V. Jogiah : Are Government aware that postal officials 
in some places, wherp. the rents of houses are high, such as those at 
Berhampore, Chatrapur, Chepurupalle and Parvatipur, etc., in the Madras. 
Presidency·, have not been given any house rent allowance? If not, 
would the Government enquire into it Y 

The Honourable Sir Bhupendra Hath Mitra: House rent allowance 
is not; given to postal officials at the places named in the question. The 
Government of India have no information whether house rent is high at 
those places. An enquiry will be made and suitable action will be taken 
by the Director General. 

REFUSAL OF LANDLORDS TO REPAIR HOUSES LEASED TO THE POSTAL' DEPART-

MENT IN THE MADRAS PRESIDENCY. • 

103. Mr. V. V. Jogiah : Are Government aware that in the Presi-
dency of Madras, corresponding to the increase in prices and rents of 
houses, no increase in rent!; of buildings, leased tQ the Postal Department, i<:; 
sanctioned, in spite of repeated demands from landlords, and as a result, 
landlords have been refusing to repair the buildings, pending the increase'· 
in the rents which they demanded and that the postal officials, ~ 
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in such houses, have been suffering considerable ineonvenience, on this 
account? If not, are Government prepared to enquire into the matter 
and ~ steps to remedy these complaints and ~ , 

The Honourable Sir Bhupendra Nath Mitra: Government are not 
aware of the facts as stated. An enquiry will however be made and 
whatever steps are necessary will be taken in the direction indicated. 

MEMORIAL OF THE STAFF OF THE GOVERNMENT TELEGRAPH OFFICE AT 

VIZAGAPATAM. 

104. Mr. V.  V. Jogiah : Did the staff of the Governinent Telegraph 
Office at Vizagapatam make representations to Government for the grant 
of a compensatory allowance to them, in view of the fact that the City 
of Vizagapatam has increased enormously in importance, extent and 
population, during the last decade and for the reasons stated in their 
representations to H. E. the Viceroy and Governor General of India 
and to the Director General of Post Offices? And, did the Government say 
that the matter was under their consideration? If so, have the Govern-
ment come to any conclusion? If not, do Government intend to consider 
the case of the staff as early as ~  and give them relief T 

The Honourable Sir Bhupendra Nath Mitra : Representations on the 
subject addressed to His Excellency the Viceroy and Governor General 
were received by the Director General through the Postmaster General, 
Madras, at the end of July. When these are forwarded to GOvernment 
by the Director General with his recommendations, they will receive due 
consideration. 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

CIVIL WORKs. 

Mr. President: The House will now resume the further consideration 
of the following motion moveli by the Honourable Sir Basil Blackett : 

" That a supplementary sum not ex<;eeding Rs. 75,000 be granted to the Governor 
General in Council to defray the charges that will come in course of payment. during' 
the year ending the 31st day of March, 1928, in respect of ' Civil Works '." . 

(At this stage Mr. Gaya Prasad Singh rose to speak.) 

Mr. President (Addressing Mr. Gaya Prasad Singh) : The Honour-
a ble Member had alrealiy spoken. He opposed the moticn yesterday 
and he is not entitled to speak again. • , 

Mr. Gaya Prasad Singh (Muzaffarpurcum Champa ran : Non-
M ~  : I did not ..... . 

Mr. President: The Honourable Member did rise and opp<lsed the 
motion yesterday. No doubt, he did not make any speech, but that does 
not matter. 

Mr. Gaya Prasad Singh: But the Debate was adjourned ..... 

Pandit Hirday Nath KunzI'll (Agra Division: Non-Muhammadan 
Rur,;tl) : As my friend Mr. N eogy was not there when I got up, I had to 
take on myself the unpleasant duty of opposing the Supplementary Grant 
asked for by the Honourable the Finance Member. Now, Sir, I should 
like to make it clear that I am not in the least against a Governme.nt 
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grant being given to any social instituton, whether Christian, HiIldu or 
Muhammadan. But in view of the discussion that took place in this 
House on the provision of accommodation for officers in August 1926, 
I think the Government would have been well advised if instead of bring-
ing worward a motion of this kind they had themselves undertaken to 
construct the necessary buildings. N ow the reason placed before us 
for the course adopted by Gove.rnment is tha.t it would lead to economy. 
That is a point which was discussed threadbare in August 1926, and I 
should not like 00 weary the House by a repetition of what was said then. 
But it is pertinent even now to point out that, although the cost might 
be slightly greater to Government if they provided the necessary ac-
comodation themselves, the buildings which would be constructed will 
remain tlieir property. In this particular case there is this difference as 
compared with the case discusseQ. by the Assembly in .c\.ugust 1926, that 
the Government, proposed to give not nearly a loan but also a grant 
of Rs. 75,000 to the Y. W. C. A. );"ow, as I say, if the Y. W. C. A. engages 
in social activities which a.re for the good of the country and imposes 
no racial restrictions, nobody would be against giving any grant to it. 
But that question stands by itself. If Government find, after considering 
the needs of the Y. W. C. A., that the help that they ask for is legitimate, 
they can come forward with a separate proposal. But I do not like the 
Y. W. C. A. being helped in this indirect and, if I may say so without 
offence, in this surreptitious way. '£ think, as a matter of policy, Govern-
ment ought to ·undertake to construct the buildings needed for its own 
officers. It cannot in the guise of helping its officers really help other 
institutions. The help to be given to other institutions must be consider-
ed on the merits of the case. I am therefore opposed to the motion 
before us, but I should like. to make it clear that I am not opposed in 
principle to any grant being given to the Y. W. C. A. That is an entire-
ly separate matter and ought to be discussed on a separate Demand. 

Mr. President : The question is : 
" That a supplementary sum not exceeding Re. 75,000 be granted to the Governor 

General in Council to defray the charges that will ;come in course of payment during 
the year ending the 31st ~  of March, 1928, in respect of ' Civil Works '." 

The Assembly divided 
AYES-51. 
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Sams, Mr. H. A. 
Shah Nawaz, Mian Mohammad. 
Singh, Rai Bahadur S. N. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Wright, Mr. W. T. M. 
Yakub, Maulvi Muhammad. 
Young, Mr. G. M. 
Zul1iqar Ali Khan, Nawab Sir. 

NOES-SS . 
Aiyangar, Mr. C. Duraiswamy. 
Aney, Mr. M. S. 
Ayyangar, Mr. K. V. Bangaswami. 
Ayyangar, Mr. M. S. Sesha. 
Belvi,. Mr. D. V. 
Bhargava, Pandit Thakur Das. 
Gour, Sir Hari Singh. 
Iswar Saran, Munshi. 
Iyengar, Mr. A. Bangaswami. 
Iyengar, Mr. S. Srinivasa. 
Jayakar, Mr. M. R. 
Jogiah, Mr. Varahagiri Venkata. 
Kelkar, Mr. N. C. 
Kidwai, Mr. Ra.fi Ahmad. 
Kunzru, Pandit Hirday Nath. 
Lahiri Chaudhury, Mr. Dhirendra Kanta. 
Lajpat Rai, Lala. 

The motion was adopted. 

. Mehta, Mr. Jamnadas M. 
Mitra, Mr. Satyendra Chandra. 
Moonje, Dr. B. S. 
Mukhtar Singh, Mr. 
Murtuza Saheb Bahadur, Mawvi Sayyid. 
Naidu, Mr. B. P. 
Neogy, Mr. K. C. 
Purshotamdas Thakurdas, Sir. 
Bao, Mr. G. Sarvotham. 
SaJlda, Bai Sahib Harbilas. 
Shafee, Maulvi Mohammad. 
Siddiqi, Mr. Abdul Qadir. 
Singh, Mr. Gaya Prasad. 
Singh, Mr. Narayan Prasad. 
Singh, Mr. Bam Narayan. 
Sinha, Mr. Siddheswar. 

DRAFT CONVENTION AND RECOMMENDATION OF THE INTER-
NATIONAL LABOUR CONFERENCE REGARDING INSPEC-
TION OF EMIGRANTS ON BOARD SIDP, ETC. 
Mr. A.. R. DaJal (Secretary, Education, Health and Lands): Sir, 

I move: 
" That this Assembly having considered the draft Convention and Recommendation 

adopted by the International Labour Conferenee at its eighth session held at GeneYa 
between the 26th May and 5th June 1926, concerning respectively the simpli1lcation 
of the inspection of emigrants on board ship and the protection of emigrant women and 
I!'irls on board ship, reeommends to the Governor General in Coaneil that he should ratify 
the draft Convention and accept the Recommendation' '. 

Sir, I crave the kind indulgence of the House for a very short time 
while I describe briefly the circumstances· which led up to the moving 
of this Resolution. An International Conferl"nce on Em'igration and 
Immigration was held in Rome in 1924. The representative of India 

B 
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at that Conferenee was ~  P. Rajagopalachari, then Memtierof the' Sec-
retary:{)fState'sCouncil. One ofthe·Resolutions adopted by that Con-
ference was the simplification of the system of inspection of emigrants 
on board emigrant vessels. The President of that Conference happened 
to be the Italian Delegate on the governing body of the International 
Labour Office. At his instance the International Labour Office 
decided to put the question of the simplificauon of the process. 
of inspection of emigrants on board vessels on the agenda of 
their eigth session. Accordingly, at the eighth session of the Inter-
national Labour Conference held in Geneva in June, 1926, a Convention 
and a Recomm$dation were adopted. The object of the Convention 
was the simplification of the system of inspection of emigrants on board 
emigrant vessels. The object of the Recommendation was the protection 
of women and girls travelling by such vessels. Now, Sir, the conditions 
to which both the Convention and the Recommendation were meant to 
apply were primarily, if not mainly, European conditions. In Europe 
it is the practice for the nationals of a large number of different coun-
tries to travel on board the same emigrant vessel, 'the nationals of each 
country being accompanied by their own Inspector or Inspectors. It 
would be easy for this House to imagine the disputes and the conflict of 
jurisdiction that would occur under such circumstances. 1t is primarily 
to remedy this state of affairs that this Convention has been adopted. 
Its main recommendations are that under such circumstances, there 
should be only one official Inspector travellin!r on board emigrant vessels 
and that that Inspector should be the national of the country whose flag 
the ship is flying The object of the Recommendation is the protection, 
as I have said, of women and girls travelling on board such vessels. 

When the questionnaire regarding this Convention was circulated 
to the Government of India, we made it quite clear that these circum-
f-tances did not apply to India. As the House is no doubt aware, unskill-
ed emigration of labour is permitted to Ceylon and the Malay States 
only. There is no question of the appointment of Inspectors on board 
vessels plying to Ceylon for the simple reason that it is a short voyage 
in home trade waters merely across the channel on practically what 
amounts to a ferry boat. As regards the-Malay States, the Government 
of the Malay States themselves appoint Inspectors, both male and female, 
to aceompany emigrants both on the voyage from India to the States 
and from the States back again to India. The fact that the Convention 
did not apply to Indian conditions was also made plain by our repre-
sentative at the eighth session. But the object of the Convention as it 
is now passed is merely the simplification of the process of inspection 
where it exists, and not the institution of any new system of inspection 
where it does not exist. That is made perfectly plain in paragraph 12 of 
the report of our representative at the Conference" It runs : 
_ ': ~ draft ~  as finally passed by the Session, deals only with the 
~  of eXistIng systems of inspection, a point which is evident not only from 
tuc terms of the Convention, but whieh was categorically stated in the Report of the 
Committee to the Session_" 

I wish to elIlphasise this point; Sir, because I wish to m'ake it quite plain 
to the House.' ~  ~  ratifying this Convention, we are not eonimitting 

~  to mstItutmg ~  new system of inspection on boa.rdemigi'li.ilt 
.hIpS. As regards the Recommendation, it is to the effect that if 15 
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or more women or girls travel on board emigrant vessels UIiacc'ompamed 
by any responsible persoJ). in authority, there'should be a Woman travel-
ling with them who should render to these women 'and girls such moral 
and material assistance as may be required. This also, Sir, does not 
primarily apply to Indian conditions, because, in the first place, under 
22 of our Emigration Rules, the emigration of unaccompanied women' and 
girls is prohibited. In the second place, Indian women and girls do not 
emigrate unaccompanied by their male relatives. 
Under Article 405 of the Treaty of Versailles every member of ~ 

International Labour Office is bound to bring the Convention or Recom-
mendation adopted by the Labour Office to the notice of the authority 
competent to implement such Convention or Recommendation within 
a period of 18 months at the most. The Indian Legislature is the autho-
rity competent to implement this Convention, because, if it is ratified, 
legislation will be necessary. Therefore this Resolution is now put 
before this Honourable House. When the Convention first came up 
before Government in the Education Department, we were somewhat 
doubtful about the advisability of ratifying it because it did not apply 
to Indian conditions. We placed the matter before our Standing 
Emigration Committee. Our Standing Emigration Committee were, how-
ever, of opinion that it would be more ,in consonance with the moral 
dignity of India and the consistent support which this country has 
always accorded to the Conventions and Recommendations of the League 
of Nations and the International Labour Office if this Convention was 
ratified. I think, Sir, that this country can claim an honourable place 
among the nations of the world for the promptness and fidelity with 
which it has carried out the Recommendiltions and Conventions of the 
League of Nations and International Labour Office. 

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: 
Muhammadan R,!!ral) : Not for anything else. 

Mr. A. R. Dalal: On the recommendation, therefore, of our Stand-
ing Emigration Committee, Sir, the Government have on further con-
sideration decided to ratify the Convention. It is true that it would 
not apply immecHRtely to Indian conditions, but if in future, emigration 
to distant countries beyond home trade waters was ever permitted, th,_, 
provisions of the Convention would immediately' come into operation. 
In the meantime, by ratifying the Convention, we would be making a 
gesture of friendliness towards the League, and I submit that that is not 
without its moral significance. 
, Under Article 11 of the Convention we are bound, if we ratify the 
Convention to bring the provisions of Articles 1 to 7 into operation. Now' 
Articles 2 to 7 are contingent on the appointment of official Inspectors 
on board emigrant vessels., So long as such official Inspectors are not 
appointed these clauses do not come into operation. But Article 1 comes 
into operation at once. Pnder that Article wemnst define the terms 
" emigrant" and" emigrant vessel". The term emigrant is already 
defined under our Emigration Act, No. VII of 1927. If this House 

~ ratifies the Convention we propose immediately to ~  a Bill by 
which we will define the term " emigrant vessel" ,and also take power 
for ,thedprotection and secUrity of emigrants by: means of a',l$ylltemq,f 
inspeetion'or' otherWIse during 'thevoyageupder the .rule-mak:illgt pO'We'rs 
of the -Emigration Act,a power which we do riot possess at present. 

a2 
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I have endeavoured, Sir, to explain the scope and object of the 
Convention and the reasons which have actuated Government t-o ratify 
it to the best of my ability. If I have failed to make ~  perfectly 
plain I hope the House will make allowance for my prentIce hand! or 
rather, tongue. The proposal is in accordance with the recommendations 
of our Standing Emigration Committee, and I hope it will command the 
unanimous approval of the House. Sir, I move it. 

Mr. N. l'tI. Joshi (Nominated: Labour Interests) : Sir, the Members 
of the Assembly may remember that at the last Delhi Session the Govern-
ment of India had given notice of a Resolution recommending this House 
not to ratify the Convention. I am glad, Sir, that in the interval the 
Government of India have thought over the matter and come to the wise 
decision of ratifying this Convention. I admit that it does not give 
anything substantial to Indian emigrants. I am glad that the Govern-
ment of India have introduced a Bill. I do not wish to speak on that 
Bill on this occasion, but let me make it quite clear that I think the 
Government of India are not carrying out the provisions of the Conven-
tions fully and satisfactorily in the Bill which they have introduced. I 
hope when the Bill comes up for discussion that I s4all receive the 
support of this House in securing proper effect being given to the Con-
vention which the Government of India is ratifying on this occasion. 

There is one more point on which I would like to say one word. 
The Honourable Member in charge of this Resolution stated that the 
Convention does not impose anY' obligation upon the Government for 
appointing an Inspector. Technically speaking, what he has said is 
true, but I think, Sir, that the omission of the obligation being placed 
upon the Government is due to the fact that the Emigration Conference 
that met in Geneva did not imagine that there would be any Govern-
ment which would not appoint Inspectors on emigrant ships. They did 
not really imagine that the Government of India would take advantage 
of the fact that the Convention does not impose an obligation on them 
to appoint an Inspector. But, if you read through the wording of the 
Convention, it is quite clear that the Government of ~  and every 
Government ratifying the Convention is expected to appoint Inspectors. 
The Convention has taken the appointment of Inspectors for granted, 
and having taken that for granted they proceed to suggest a way of 
simplifying the procedure. 

Sir, I do not wish to speak any more, but I congratulate the Govern-
ment of India upon the wise decision which they have been persuaded 
t-o take on this occasion. 

l'tIr. Sarabhai Nemcha.n.d Haji (Bombay Central Division: Non-
Muhammadan Rural) : '3ir, in speaking on this Resolution I should like 
to draw the attention of the House to what I might call the history of 
the 8th Geneva Labour Conference at which the international Conven-
tion was passed. It is to us no doubt a matter of great satisfaction 
that the Government of India have seen their way to fall into line with 
the requirements of the recommendations of the 8th International Labour 
Conference. But, Sir, the details of what happened at Geneva between 
tQe .25th M.IlY and 5th June of ~  throw a light on the history of this 
subJect WhICh I hope the House WIll excuse me for referring to at some 



INSPECTION OF EliliGlUNTS ON BOllD SHIP, ETa. 3. 
length. At the initi,al stage of this Conference, the recommendations of 
which are now accepted by our Government, I am BOrry to find that the 
em'ployers J group made a dead set against the whole of the Conference 
and wanted to make out that the Conference had no competence to dis-
cuss the problem of emigration ; and if they had  had their way, as this 
was the only item before the Conference, the Conference would have 
dispersed without arriving at any conclusions. '  I will just read out to 
you, Sir, an extract from the official report of the Delegates of the Govern-
ment of India to the 8th and 9th sessions of the International Labour 
Conference at Geneva. In paragraph 10 at page 5 of the report, it 
says: 

" It is also noteworthy that no Government obj('cted under Article 402 of the 
Treaty to the inclusion of this item .. :. , .• 

-that is, the item of emigration-
" in the agenda of the 8th session. Immediately, however, on the decision by the 
Plenary Sitting of the session to appoint a committee to deal with this item of the 
agenda, the British Employers' delegate with the support of praetically the whole 
of th(' Employers' group pnt forward a resolution in the following terms: 

, That the International Labour Organization is not competent to deal with ques' 
tions of the regulation of the transport of emigrants; that this Conference accordingly 
declines to discuss the qnestion of the simplificat)on of inspection of emigrants on 
board ship'." 

Fortunately for the emigrants, and in order perhaps to provide an 
opportunity to the Honourable the Education Secretary to move this' 
motion this morning, the resl)lution of the employers, including the 
British employers, was debated at length, and it was ultimately rejected 
by, 77 votes to 23. This gives us an indication of the attitude 'Of the 
employers in general and of the British employers in particular, in con-
nection with the main item of the agenda of the 8th International Labour 
Conference. And, Sir, if I want to lay stress on this part of the subject 
it. is only to draw particular attention here to the fact that unfortunately 
for this country the employers' delegate sent by India, who formed part 
of the Indian Delegation, instead of acting in this matter from the Indian 
employers' point of view, acted in a way that went very much against 
. what I believe would have been the intentions of the employers in this 
country and voted in support of this resolution which wanted to annul 

12 NOON. the whole session of the International Confer-
ence and the main subject to be discussed before 

it, and he voted with the British group. And why T Because, Sir, he 
was not an Indian employer but a British employer representing British 
interests. 

Now, Sir, if you will permit me, I will just say a few words with 
regard to how it was that a British employer came to represent, or ratr.er 
misrepresent as it turned out, the Indian employers at the eighth Inter-
national Labour Conference. According to the rules of the Labour Con-
ference under the Treaty of Versailles, the delegations of various 
countries are composed of two Government delegates ..... . 

Mr. A. R. Dalal: On a point of order, Sir. I submit that this does 
not arise out of the Resolution under discussion. 

Mr. Sarabhai Nemchand Haji :  I beg to submit that. as the Resolu-
tion arises out of the work of the Indian ~  at the eighth Inter-
national Labour Conference, I am fully entitled to go into the details 
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of the composition of that Delegation. As I was saying, the fact that 
we did not have an Indian employer on this Conference came about· as 
follows. AccoJ:ding to the 'rr:eaty of Versailles, each country is repre-
sented by two Government delegates, one. employers' delegate and one 
labour delegate. Now, the employers' and labour delegates are to .be 
appointed by the respective associations in the countrY' under question 
and the Government has to accept the choice of the ~  ~
tions and the labour organisations. Very strange it is 'that even thiS 
final report has to admit the fact that, though on many an ~  
labour organisations of various countries had to put up protests agamst 
the action of their Government with regard to labour delegation owing • 
to various difficulties about the official recognition of trade unions, e.g., 
non-Fascist associations in Italy, not until the eighth Conference was 
there any trouble with regard to the employers' delegates. But I am sorry 
to say that to our Government belongs the discredit of having brought about 
a situation which necessitated an official protest being registered in con-
nection with the appointment of the Indian employers' delegate to the 
eighth International Labour Conference. Paragraph 6 of the Report 
says t 

" Much interest was evinced at both sessions of the Conference in the protests 
against the nomination of Sir Arthur Froom as the Indian employers' delegate. ~ 

was the first occasion in the history of the International Labour Conference when the 
nomination of an employers' delegate had been challenged. Moreo,"er, printed docu-
ruents in English and French setting forth in full the case of the protesting associations 
were extensively circulated among all Members and visitors to the meetings." 

Now, Sir, in a sense it is unfortunate that our country should have to set 
this precedent, but as one being concerned directly and personally in 
connection with this protest, I may saY' that the point of view of India, 
and particularly nationalist India, got so much support from almost all 
countries, including the Colonies within the Empire, that in so far as the 
non-official acceptance of the Indian point of view was concerned, we 
could not have much ground for grievance. But I want to refer not 
so much to what happened at Geneva as to what happened in this country. 
As I have said before, the employers' delegate is chosen by the employers' 
associations, and it has been laid down in the Treaty of Versailles that· 
the Government must accept the nomination of the majority of the 
selecting organisations. Now, Sir, until this protest was taken to 
Geneva, the question that the representative of a country, whether a 
labour representative or an employers' representative, should be a 
national of the country never arose before this Conference ; as a matter 
of fact, the peculiar circumstances of the Treaty of Versailles took it 
~  granted that no country would be so ignorant of its own 
Interests .... 
Mr. President: Order, order. The Honourable Member is going too 

far. He might ventilate this particular grievance of his by a separate 
Resolution. I have allowed him sufficient indulgence. 

. 1Ir. ~ Nemchand H&ji : Thank you, Sir. I was just going to 
~  up by. sayIng that under the Treaty of Versailles no country, aware 
of Its own Interests, need send anyone but a national and it is ~  
of the ut;tfortunate position in which this country finds itself that we 
have to Invoke the aid of the Treaty of Versailles in order that our 
nominations to the Geneva Conferenee should be national in tone and 
character. 
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Now, comillRto the integral part of the subject-the ~  of 
emigration-and the delaying tactics that were employed .by the Brltlsh 
delegates of whom ~  the Indian employer formed a part, 
I do feel that the name of India would have been condemned among 
the workers of the international world particularly if this resolution of 
the British employers had been carried and the sittings of the eighth 
International Labour Conference brought to a premature end. I hope, 
therefore that in view of the lesson which the Government have learnt 
in this ~  after the reports and the findings of the Credentiall:; 
Committee at Geneva, no occasion would arise in future for this country, 
either from the employers' point of view or the labour point of view, 
to have to send protests to Geneva against the Government's nomina-
tions. In conclusion, Sir, I hope that when the Resolution moved by 
the Honourable Mr. Dalal is acted upon by Government in the fot-m 
of a Bill, sufficient provision will be made to bring within its purview 
all those ships that carry emigrants from India. With these words, I 
have great pleasure in supporting this Resolution. 

Lala Lajpat Rai (Jullundur Division: Non-M"uhammadan): I do 
not propose to oppose this Resolution, nor do I want to enter into those 
questions which have been raised by'my Honourable friend, Mr. Haji. 
But I am not sure if the Honourable Member who proposed this Resolu-
tion was quite right in saying that the object of the inspection of 
emigrant ships was purely the protection of women and girls. 

Mr. A. R. Dalal: I did not say so. 

Lala Lajpat Rai :  I understood him. to say that the International 
Conference .. ' .... 

Mr. President: The Honourable Member must accept the Honour-
able Mr. Dalal's statement. 

Lala Lajpat Rai : If you will allow me, Sir, I will proceed further 
because that is relevant to the other point too. I want to point out that 
the most important question which was also considered by the 8th 
Session of the International Labour Conference and which relates very 
intimately to the question that has been raised by the Honourable Mem-
ber who has proposed this Resolution, was the' protection of emigrants 
as defined by different Governments. In answer to the questionnaire 
that was issued by the International Labour Office in connection with the 
agenda of the 8th Session of the International Labour Conference, the: 
answer given by the Indian Government as to who was an emigrant, was 
entirely· different from that given by the British Governmp.nt. 'I'he 
British Government practically defines emigrant to include all those 
people who travel third class on the steamers. I have not got the word-
ing before me. I read it at the time. The Indian Government limits 
the definition of emigrant only to those who go out of this country 
permanently to seek employment or to work for wages. I submit the 
question is not the protection of women and girls only, but the protec· 
tion of all people who go out of this country to seek employment either 
~  or permanently, and, if any legislation is going to be brought 
III pursuance of this Resolution, I would draw the attention of the 
Government to that important point. The word " emigrant " should be 
defined in such a way as to include all those people who leave the shores 
of this country for the purpose of seeking employment. where they are 
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allowed to go. As we are situated, the ~  of all countries are shut to 
us except a few. I would like the Honourable Member to state if emigra-
tion to Guiana is not open. I understood some time ago that it had been 
opened. I see from the Honourable Member's nodding of the head that 
it is not so. I accept his statement. I am not positive about that. I am 
certain a good deal depends on the definition of the words " emigrant " 
and" emigrant ship". The word " emigrant" should be so defined 
as to make it include all those people who want to leave the shores of 
this country for the purpose of seeking employment, to those places 
where they are permitted to go by law or by convention. Their con-
ditions of travel and the treatment they get on the ships are all relevant 
matters and,. therefore, as my friend Mr. Joshi has remarked, it is 
absolutely necessary that the Government should make a provision for 
the appointment of Inspectors on those ships which take these emigrants 
outside of India. It has been assumed in the Convention that all Gov-
ernments have adopted that provision and if the Government of India 
does not accept ~  liability or that responsibility, I submit it is very 
unfortunate. An impression has gone out that the Government of India 
care more for the shipping companies that run the ships which carry 
third class passengers than for the latter. Provision should be made for 
the protection and comfort of emigrants by providing Inspectors on 
those ships, and I submit that no interest of the shipping companies should 
be allowed to intervene between the interests of these emigrants and the 
duty of the Government to provide for their protection and comforts 
while travelling abroad. It may not be of very great importance, because 
the number of emigrants leaving this country is very small, but all the 
same the principle is very' important and it ought to be 'kept in view 
when legislation is proposed in pursuance of this Convention. This is 
the only remark I wanted to make. 

Mr. A. R. Dalal: I am thankful to my Honourable friend Mr. Joshi 
for congratulating Government on having decided to ratify this Conven-
tion. My Honourable friend however could not resist the temptation 
of twitting us for changing our minds. (Mr. N. M. Joshi: "I congra-
tulated Government.") Now, Sir, speaking for myself although we are 
the Education Departmllnt. we are not above learning ourselves, and we 
are quite prepared to gather in wisdom with both hands from whatever 
source it may (lome. (Lala Lajpat Rai: "\Ve are very glad to hear this 
admission.") As for my Honourable friend Mr. Haji, I am sure that all 
of us in this House are very much indebted to him for the very keen in-
terest he takes in all matters concerning shipping, an interest which has 
earned for him from his friends the well deserved though unofficial title 
of ' Admiral Haji.' As for the part he himself took at the 8th Session of 
the International Labour Conference, where I understand he was the 
adviser to the adviser to the Indian delegation ..... . 

Mr. Sarabhai Nemchand .Haji: I· was the representative of the 
Indian National Protesting Organisations. 

Mr. A. R. Dalal: As for Sir Arthur Froom to whom my Honourable 
friend thought fit to refer ..... . 

Mr. President: The Honourable Member never mentioned any 
name. (Honourable Members: "He did.") 
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Mr. kabh&i NemchaDd Haji: May I Bay that I merely mentioned 
Sir Arthur Froom because his name appeared in the report. 

Mr. A.. B. D&la.l : May I submit that that is not germane to the ques-
tion at hand and I should allow that Honourable gentleman to rest in 
peace in the calmer atmosphere of the Upper House. As for my friend 
Lala Lajpat Rai, I do think he was labouring under some very serious 
misapprehension and for that misapprehension I am afraid I must blame 
myself because I have not the felicity of phrase and the lucidity of 
expression which makes my Honourable friend the envy of this House. 
I am afraid that he totally! misunderstood me. The object of the Con-
vention is not merely the protection of women and girls on board 
emigrant vessels. That is merely the object of the Recommendation. 
The Convention is entirely a thing apart and the object of the Conven-
tion is simplification of the system of inspection of emigrants on board 
emigrant vessels. 

LaJa. Lajpat Bai : If I mistake not, the object of the Recommenda-
tion was not to confine it to women and girls. 

Mr. A.. B. Dalal : If the Honourable the President will allow me, 
I will read out the Recommendation. It runs to this effect : 
" Where 15 or more women and girls un·accompanied by a responsible person are 

carned as emigrants on board an emigrant vessel, a properly qualified woman who 
has no other duty to fulfil on board shall be appointed to give such women any material 
or moral aBSistance of which they may stand in need without in any way encroaching 
upon the authority of the master of the vessel She shall report to the authority 
making the appointment and the report shall be available for the use of the Govern· 
ments which may be concerned." 

Lala Lajpat Rai : That is only a part. 
Mr. A.. R. Dalal: That is the whole. As for the term" emigrant" 

it is also defined in section 2 of our Emigration Act of 1922. Emigrant 
means" any person who emigrates, has emigrated or who has been re-
gistered as an emigrant under the Act and includes any dependent upon 
any emigrant but does not include .... etc. " My Honourable friend will 
see that it is a wide enough definition. As for the term emigrant vessel, 
we are going to define it and when we come to the BiJl we will certainly 
take into consideration what my Honourable friend Mr. Joshi has said, 
but I d(> join issue with him in his interpretation of the object of the con-
vention, which, as I took pains to elaborate in my original speech, is simpli-
fication and not inspection. 
Lala Lajpat Rai :  I referred to the answer of the Government of 

India to the questionnaire issued by the International Labour Conference. 

Mr. A. R. Da.la.l : At that time we made it clear that the circum-
stances were quite different from the circumstances to which the Conven-
tion was designed to apply. I hope, Sir, that this House will now agree 
to adopt the Resolution unanimously. 
Mr. President : The question is : 
" That this Assembly, having considered the draft Convention and Recommenda-

tion adopted by the International Labour Conference at its eighth session held at 
Geneva between the 26th May and 5th June 1926, ~  respectively the simplifica-
ti(ln of the inspection of emigrants on board ship and the protection of emigrant women 
and girls on board ship, recommends to the Governor General in Council that be should 
ratify the draft Convention and accept the Recommendation." 

The motion 'Was adopted. 
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THE INDIAN EMIGRATION·· (AUNDMENT) BILL., 

Mr. A. B. Dalal (Secretary, Edueatio.nr Health and. Lo..uds) : Sir, 
after having taken up so. much o.f the time o.f the Ho.use, I do. no.t think 
it is necessary fo.r me to detain them any further while I beg fo.r lea'l.e 
to. introduce a Bill to. amend the Indian Emigration Act, 1922, fo.r a certaip 
purpo.se. 

As I have already stated, if this Co.nvention is ratified, under 
Article 11 o.f the Co.nventio.n this co.untry is bo.und to. bring the pro.vi-
sio.ns o.f Articles 1, 2, 3,4, 5, 6 and 7 into o.peratio.n by the 1st January, 
1928, and hence this Bill, which, I ho.pe, will pass bo.th Ho.uses during this 
Sessio.n. 

No.w, as I have already stated, Articles 2 tQ 7-do. not co.me into. o.pera-
tio.n unless and until we apPo.int o.fficial Inspecto.rs o.n bo.ard emigrant 
vessels. As fo.r Article 1, the term" e.mig·ra·pt " has already been defin-
ed and we are taking Po.wers under this Bill tl1 defipe the term " emi-
grant vessels". At the same time, we find that under o.ur rule-making 
Po.wer, under sectio.n 24 altho.ugh we have go.t Po.wer to. pro.vide fo.r the 
security, well-being and pro.tectio.n o.f emigrants up to. the date o.f their 
departure fro.m India and o.n their return to. India, we haye no.t go.t that 
rule-making Po.wer to. pro.vide fo.r the security, well-being and pro.tec-
tio.n o.f these peo.ple during the vo.yage, and Mnce we want this rule-
making power to. enable us to. pro.tect them during the vo.yage. I think, 
Sir, that it is no.t necessary fo.r me at this stage to. dilate on the detailed 
pro.viRio.ns o.f the Bill. 

I mo.ve fo.r leave to. intro.duce the Bill. 

The mo.tio.n was ado.pted. 

:Mr. A. R. Dalal : Sir, I intro.duce the Bill. 

THE INDIAN TARIFF (COTTON YARN AMENDMENT) BILL. 

The Honourable Sir George Rainy (Member fo.r Co.mmerce and Rail-
ways) : Sir, I mo.ve that the Bill further to. amend the Indian Tariff 
Act, 1894, in o.rder to. safeguard the manufacture o.f co.tto.n yarn in 
British India, as repo.rted by the Select Committee, be taken into. co.nsidera-
tio.n. 

The Select Committee, Mr. President, has made o.nly one change 
in the Bill as it was introduced in this Ho.use. I sho.uld like very briefly 
to. say a wo.rd o.r two. abo.ut that. The alteration co.nsists in this, that in 
the Preamble and in the lo.u2 title of the Bill the word " pro.tection " 
has been substituted fo.r the ~  " safeguarding". Fo.r reasons which 
I explained in my Minute o.f Dissent I was unable to co.nour in that pro.-
Po.sal. No.w, I do. no.t pro.Po.se to. dwell o.n the matter at any length. 
I have been so.metimes accused, I regr,et to. say, o.f being pro.ne to. the 
fault co.mmo.nly attributed to. the natio.ll to. which I belo.ng, o.f an undue 
taste fo.r metaphysics and theology, and I do. no.t wish to. weary the 
House by any metaphysical disquisitio.n o.n the subject of the difference 
in meaning which may exist between the tenn ". safeguarding" and the 
. term " pro.tection". But, it is impo.rtant that the positio.n o.f theGo.v-
emment o.f India should be made perfectly clear and that no. roo.m fo.r 
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doubt should be left as to th-e grounds on which they have brought for-
ward this BIll and ~~ &lJ1Png the Hpuse to . pass it into law. ~  the 
basis of the BiU is that night work by, women is.allow-ed in the Japanese 
cotton millll, that this makes double shift working possible and thereby 
reduces the cost of production to a lower level than is possible 
in the Indian mills where night work· by women is prohibited 
by law. It was bee.ause the basis of the Bill was limited to this 
one fact that the Government of India thought it more appropriate to 
use the word " safeguarding " which has a narrower meaning than the 
word " protectioB " ,vhich has a wider meaning. I should like to lay 
aome little stress on .this point that the sole ground on which the Gov-
ernment of India are asking the H<YUse to pass this Bill into law is that 
~  work by women is the regular practice in the .Japanese mill thereby 
making double shift working possible. It follows quite definitely that 
the Government of India have arrived at no finding that labour condi-
tions as a whole are worse in the Japanese mills than tlley are in the 
Indian mills, apart from the ROle point to which I have already alluded. 
I am quite aware that the Tariff Board brought out the fact in their 
Report that although in the mills which work double shifts in Japan th& 
hours of work are practically the same as in the Indian mills, nevertheless 
in the mills which work single shifts only, the hours of work admissible 
under the law are longer than in India. But this fact-by itself, I lay 
some stress upon this point-would not necessarily establish a claim on 
the part of the Indian cotton mill industry to protection or safeguarding, 
whichever term may be used. There are two points which would ihen 
have to be considered. One of them would be the period of work which 
was conducive to the greatest efficiency. '1'hat is a matter in which per-
haps in India we are somewhat backward ; but it has been proved in other 
countries and in other industries that long hours of work do not neces-
sarily lead to the largest output or the most economical output. The 
Tariff Board, in one passage of their Report drew attention to the fact 
that in some upcountry mills the limitation of hours to ' ten per shift ' had 
resulted sometimes in no decrease in the output, and in some cases. had 
actually been followed by an increase in the output. The second point 
is this. If the question of the number of hours of work were raised in-
evitably the whole question as to the wages paid would have to be 
examined. On page 115 of their Report the Tariff Board gave a tabular 
statement showing the wages paid in Japanese cotton mills. Assuming 
that the fig-ures that the Tariff Board gave were comparable with the 
figures we have of the wages paid in Indian mills, there is no questiun at 
all that the Japanese wages are substantially higher. On the othp,r 
hand there are reports--by an American Tariff Commission, I think-
which suggests that the figures of wages in the Ja.panese mills may not 
be strictly comparable to the Indian figures; that is t08ay the report 
appears to suggest that the Japanese figures include other items in addi-
:tion to the wages proper. That is a matter on which the Government 
have no special information beyond what is available to other Members 
of the House. My point at the moment is to bring out the fact that, if 
the question of longer hours in Japanese cotton mills were raised, before 
~ conclusion could. be arrived at, it would be necessary also to examine 
the question of the wages paid. That leads me, Mr. President, to come 
to. a rather important point. In the Bill it is proposed that the It annas 
duty on cottonya:r:n should have effect ~  to. the 31st of March, 1930, and 
that date is directly connected with another date, namely, the 1st of 
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[Sir George Rainy.] 
July, 1929, when, according to the Japanese factory law, night work by 
'fomen in the cotton mills is to cease. ' 

The two dates are directly connected and the obvious implication 
is that, once night work by women in the Japanese mills has ceased, 
the need for protecting or safeguarding the :manufacture of yarn in 
cotton mills in India will have passed away. Now it is conceivable-
it is impossible for anybody to say, but it is conceivable-that the date 
at which night work by women in the Japanese mills is to cease may 
be advanced. It is possible that it may be decided by the Government 
and Legislature of that country that it is expedient that the change in 
the law should take effect from an earlier date. Obviously that would 
be a mattcr which the Government of India would have to take into 
their consideration. Prima fucie the necessity for safeguarding or pro-
tection would have passed away. It is impossihle of course now to 
say what view the Government of India might take, for their decision 
would have to be guided by all the facts before them, but I think it is 
necessary to draw the attention of the House to the position which 
would exist in the contingency which I have suggested. The position 
would simply be this, that the Government of India would have then 
to decide whether there was any sufficient reason for the continuance 
of the one-and-a-half anna duty, and if they were not satisfied that there 
were adequate reasons they would no doubt have to bring the matter 
before the Legislature. There is, however, one very important fact, 
already in sight, which would have to be taken into account. It was 
not before the Tariff Board when they wrote their Report although in 
two or three passages they alluded to the danger. One of them is at 
page 72 of the Report : 

" A word should perhaps be added in regard to the imports from China where 
labour conditions are notoriously unsatisfactory. The imports of yarn from China are 
negligible, the highest figure being 399,000 Ibs. in 1924-25." 

Since the Tariff Board wrote their Report there has been a very 
remarkable change as regards imports from China. During the foUl' 
months from April to July, 1926, India imported from China 14,000 lbs. 
of yarn and exported nearly 7 million lbs. whereas in the months from 
April to July, 1927, India imported from China nearly 3 million lbs. 
and exported only 170,000 Ibs. Now, that is a swing-over in the trade 
of nearly 10 million Ibs. in a period of 4 months. Quite obviously 
that is a new and important fact. '1'herefore, if the particular difficulty 
created by the night work of women in the ,Tapa,ne!;e mills were removed, 
the Government of India in considering what course of action they 
should take would also have to weigh carefully what action, if any, was 
necessary in order to preyent injury to the manufacture of cotton yarn 
in India from this new source of competition, the Chinese mills. I frankly 
admit, it is too soon to come to any certain conclusion as t{) what 1!hese 
large imports of yarn from China may mean. It may be a purely 
temporary phenomenon. As all Members of the House are aware, for 
some time past conditions in China have been extremely disturbed, and 
in these circumstances the natural outlet for the production of the 
Chinese mill!; has been obstructed, l\nd in order to keep going· at all 
they may have found it necessary to get rid of part of their output in 
the Indian market at sacrificial prices. If so, if that is the explanation, 
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then with the restoration of more settled conditions in China one might 
expect that these abnormal imports would pass away. That, however, 
is ~ matter for the future. But here there are two . points. In the first 
plae.e, at the present moment the need for safeguarding the manufac-
ture of eotton yarn in India as against Chirrese imports exists : whe-
ther it will continue to exist we do not know, but it exists at the pre-
sent moment. In the second place, when the time comes--it may not 
came until the 31st March, 1930, or it may come earlier, we do not know ; 
but when it comes and the Government of India have to consider whe-
ther it is necessary to continue to safeguard or to protect the manu-
facture of cotton yarn in India, there is at any rate this to' be said 
that, as between China and India, there is no trade agreement or con-
vention corresponding to the' trade agreement between India and 
Japan, and therefore in that matter India will have a freer hand. 

This question of the competition from China brings me to what 
after all was the subject which chiefly engaged the attention of the 
Select Committee and }Vhich I am sure is the aspect of the case which 
is chiefly engaging the minds of Members of this House. The proposal 
Qf the Governmcnt of India that the 5 per cent. duty on cotton yarn 
should be subject to a specific minimum of It annas a lb. raises ':hc 
question how ~  this duty affect the intel'ests of the handloom wea,cr. 
Now in this matter the facts are pretty plain. Of the total quantity 
of y8.rn used by the handloom weaver in India much the greater part 
is produced by the Indiau mIlls. He uses of course a certain amount of 
imported yarn, but still the fact remains that quite five-sixths of the 
yarn he uses is produced not abroad but in India. ~  if this duty 
thl1t is prol'oStd nas any effect at all, it must have the cife('t of making 
the price of cotton yarn in India higher than it otherwise would be. To the 
extent that it does so it will benefit the cotton mills by raising the 
price of what they sell, 8lI1d similarly, to the extent that it does so, it 
will do something to weaken the position of the handloom weaver by 
making dearer what he buys. That is the plain fact of the case and ne 
kind of ingenuity can get round it. Therefore it is one of those cases 
of a conflict of interests referred to by the Fiscal Commission in which 
a decision has to be arrived at after considering both the interests con-
cerned. I endeavoured, when I moved that this Bill should be referred 
to Select Committee, to adduce those circumstances which, in the view 
of the Government of India, justified the belief that the effect on the 
handloom indu&try would not be very serious. 

I do not wish to weary the House by treading again and again the 
1i8IID.e ground, but 1 think I ought briefly to recall the main points. In 
the first pla-ee there are the higher counts, that is, ever; thing above 408., 
or at any rate above 50s. As regards those the effect of the duty must 
be very small. When you get to the real1y high counts, the Ii anna duty 
is less than.5 per cent. and obviously tHerefore it cannot raise the price. 
When you come a little lower down to the counts between 60s. and 4Os., 
the increase in the price will be quite small. .As far as 1 can make out 
from the figures in the trade returns, between 50s and 60s., the Ii anna 
duty would not be much more than 6 per cent. and between 40s. and 50s. 
perhaps 7 per cent. Therefore, as regards these counts, the effect on 
the handloom industry cannot be very appreciable. Then, as regards 
the lower counts, that is, the counts below aos. I endeavoured' to show 
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that there were good ~  for thinking that the price could not rise 
very much, but for a different reason. In this case the reason is that the 
internal competition between the Indian mills in these lower counts is 
so ~ total imports being only about 2 millions Ibs. a year-that 
in all probability any rise in price which the· duty might bring about 
would almost instantly be checked by an increase in the Indian pro-
duction, which would bring down the price again. Finally, there are 
what we call the medium counts, from 3ls. to 4.os. ; and here I said that 
it seemed likely that the duty might raise the price of the yarn by almost 
the full amolmt of the duty. It is in respect of these counts that the Indian 
cotton mills stand to gain and, to a limitep. extent, the handloom weaver 
stands to lose. Now the H(luse will have to come to a decision on this 
Bill which if> more in the national interest, namely, whether protec-
tion or safeguarding should be given to the manufacturer of cotton 
yarn in India, (lr whether the interests of the handloom weaver should 
be regarded as paramount and should prevail. The Chinese competi-
tion is of some ~  in this connection and for this reason. As 
regards these lower counts of yarn nothing has been more remark-
. able in recent years than the decrease in the imports of f>ueh yarn from 
Japan. Japane8e yarn of tht lower counts has almost been driven out 
of the market by the Indian yarn. Hitherto, I am given to understand, 
the imports frol11 China have been mainly of the medium counts; but 
the latest information we have received is that the import of the lower 
counts of yarn from China is now beginning ; and if it is a case in which 
the Chinese mills have to get rid of a part of their output at almost 
any priCe, then the competition with the Indian mills will become much 
more serious, because it will be direct competition in the counts of yarn 
in which the Indian mills are chiefly interested. That is an additional 
reason which I did not bring out, -and which I was hardly in a position 
to bring out fully when I addressed this House on this subject. It 
may be that this increase in the imports from China may become a 
serious matter, and therefore there is the more reason for adopting the 
proposal in this Bill in order to safeguard the Indian cotton mills. 

;";ow, there are one or two other matters which I think the House 
ought to take into account in coming tu their decision. In the tirst 
place under a system of ad valorem duties, when the price goes up, the 
duty goes up too, and so the burden on the consumer and the burden 
on the handloom weaver under a syHem of that. kind would steadily 
increase with the rise in price. But that is not so under the proposals 
in the Bill, because the duty which is intended to protect the industry 
is a specific duty which remains the same whatever the price of the 
yarn. As things are in the world to-day, the main factor whjch affects 
the price of cotton goods. generally is the price of raw cotton. It is 
always very difficult to forecast what may be the future course of prices 
in this industry, but I think there would be general agreement that 
during the last 8 or 9 months prices have been down very nearly to 
bedrock. It has been a period of great difficulty for the cotton mill 
industry all over the world, and the next' change in price is likely to be 
in an upwara and not in a ,dowllward ~  That belief is conm,med 
by the reports' :which ~ been received as to the condition of the 
American· cotton crop,·beeause ,'that is the 1actOr 'which governs· the 
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price ~ raw cotton aJl over the world. It would' be 'entirely UDSafe 
to prophesy, but such indications as there are point in the direction 

~  some increase in the price of cotton, and consequently of cotton 
g0.6ds, is likelY to occur. 'Now, when that occurs, the result will be 
at once to diminish the difference between the 5 per cent. duty and the 
Ii anna duty, anrl consequently any burden that may be inflicted 
upon the hand loom industry would bc rarlnced automatically ; whereas 
on the other hand, since the duty on cotton piecegoods remains at 11 
per cent. ad l'fll(lrem, the 11 pcr cent. duty would go up with the increase 
in the price. Therefore, the burden on the handloom industry, such 
as it iI>, will be greatest as things are at present and will diminish with 
any increase in price. The other point of which I should like the 
House to t.ake account in arriving at their decision is this. After all, 
does not the demand that no additional burden should be thrown on 
the handloom weaver amount very nearly to this, that whatever the 
cause is of the present low price of yarn, even if it is due to industrial 
conditions which are cltarly undesirahle, snch as the employment of 
women by night in catton mills - but whateyer the cause of the low 
price, yet the interests of the handloom ,"eayer are -to prevail over 
everything else? Surely that is rather an extreme position for Mem-
bers of this House to take up. I think when the question of prices 
comes up-and admitting the desirability as I fully do that handloom 
weavers should get their yarn as cheap as possible-I do think that in 
a case of that kind it is legitimate to examine the cause of the low 
price, and if the low price is due to some abnormal and undesirable 
cause, it will be perfectly justifiable for the House to come to the con-
clusion that it was not in the national interest that for this very special 
reaSOn that the handloom weawrs should continue to get their yarn 
at a price which was lower than the price at which the Indian mills 
could produce it. 

I will not, Mr. President, weary the HOUf!e longer ~ this question. 
I have said that the House has to arrive at :a decision after considering 
all that can be urged on the one hand as to the necessity of safeguard-
ing or protecting the manufacturer of cotton yarn in India against com-
petition from other countries which is regarded as unwr and also 
what is to be said on the other hand as to the interests of the hand-
loom weavers, a very important class in the community as the Govern-
ment are the first to admit. I have ~  the reasons, Mr. President, 
which led the Governm£'nt of India to thc conclusion that in 'this case 
the interests of the cotton mills ought to prevail. I would not ask 
this Rouse to decide the question ~  ~  l! deep sense of respon-
sibility and after weighing all that can be said on both sides. But I 
do, on behalf of the Government of India, quite distinctly ask them t(l 
accept the view I have tried to put before them, namely, that in this 
case it is expedient in the national intere&t that the manufacturer of 
cotton yarn in India should be safeguarded. Sir, I moye. 

Mr. K. ~ Neogy (Dacca Division: Non-:M:uhaIPmadan Rural) : Sir. 
I rise to perfonn an unpleasant duty, and that is, to move the dilatory 
motion that stands in l;D.y name, namely, that the Bill be circulated for the 
purpose of eliciting  opinions thereon. 

Mr. President: Under what Standing Order does the Honourable 
Member WiHb' to' mtike that motion , 
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111'. It. O. Neogy: Sir, Standing Order No. 44, clause 2, which says 
that: 

« If the Member in charge moves that the Bill be taken into consideration, IulY 
Member may move as an amendment that the Bill be recommitted or re·eirculatc:'d for 
the purpose of eliciting further opinions thereon." 

As this Bill was never circulated in the beginning, I think it is nec.:essary 
in the interests of the English language to say that the Bill be circulated 
for eliciting further opinions thereon. 

Mr. President: The Honourable Member is entitled to make a 
motion for recirculation. When a motion is made that the Bill be taken 
into consideration, any Member is entitled to make a motion that the Bill 
be circulated for eliciting opinions thereon, but when the Bill comes back 
from the Select Committee and a motion is made that the Bill, as reported 
by the Select Committee, be taken into consideration, the only motion that 
iii permissible is for recirculation and not for. circulation . .. 

Mr. K. C. Neogy :  I think if it is permissible to make a motion that 
the Bill be recirculated in case the Bill has once been circulated before, I 
think it would be common sense ..... . 

Mr. President: Common sense and law do not always go together. 

Mr. K. C. Neogy :  I quite agree, but, Sir, circumstances that were 
not existent before might have arisen which would justify the circulation 
of the Bill after it is reported by the Select Committee. Sir, in this parti-
cular instance, I shall show that such a circumstance has arisen which had 
not existed before. 

Mr. President: Is the ~ Member arguing the point of 
order? 

Mr. K. C. Neogy : Yes, Sir. I should like to draw the attention of 
this House, and your attention, in particular, Sir, to the recommendation 
made by the Select Committee that an inquiry should be undertaken into 
the practical effect of the working of this measure after six months. That 
is a position which has arisen for the first time on the Report of the Select 
Committee, and my contention is tha.t if you ~ alive to the necessity of 
an inquiry six months hence, why not make the inquiry now and be done 
-with it , 

Mr. President: That is common sense. But what is the Standing 
()rder' 

Mr. K. C. Neogy : Well, Sir, if you are disposed to take a strict view 
of the Standing Order, I would like to move the alternative motion that 
stands in my name ..... . 

Mr. President: I have no desire to be strict, but I should like to 
hear the Government before I give my ruling. 

The Honourable Sir George Rainy: I would submit, Sir, that the 
-general effect of the Standing Orders would appear to be that, if a Bill 
is to be cireulated, the motion would naturally be made before its reference 
to the Select Committee. That would be the proper time to move for cir-
culation. If that motion is not made, and if the Bill returns from the 
Select Committee without substantial amendments, then I would submit 
that any motion to circulate is out of time, because it should have been 



TBK INDIAN T.ABIJ'I' (oorrON YABN AMENDMENT) BILL. 4011 

quite properly made at an earlier stage. I would also submit, Sir, that 
in the Standing Order the phrase " recirculation " means recirculation, 
and that the case contemplated is that when a Bill has been circulated once 
and then sent to the Select Committee and substantial amendments have 
been made, it is fair to take another opportunity of obtaining public opinion 
on the Bill. I would submit, Sir, therefore, that the motion proposed is not 
in order. 

Mr. X. O. Neogy: In the present instanee, I think an amendment 
has been made which, even in the opinion of the ~  is of a sub-
stantial character, and that is the change in the Preamble of the Bill to 
which reference was made by the Honourable Member in charge of the 
Bill. Even on that view I submit there is every ground for circulatrng 
the Bill. 

The Honourable Sir Basil Blackett (Leader of the House) ; ~  I am 
very much in sympathy with my Honourable colleague Sir George Rainy's 
view, that recirculation means recirculation. It seems to me that when the 
a.uthor of these rules was drafting them, if he meant reeirculation to inc'lude 
circulation, he should lllive said so. The point oould have been met by 
saxjng that the Bill be circulated or re-circulatf'd, as the case may be, and 
not that thl' Bill be recirculated. On the other hand, Sir, I should not 
like to be ~  sure in my own mind that the author of these regula-
tions was so all-wise and all-farseeing that he anticipated the ingenuity of 
Mr. Neogy and other Members, and I think, Sir, in my view there is 
obviously room for doubt whether the intention of the rule should be 
regarded as the exclusion of a possibility of a motion for cireulation when 
a Bill has not been previously circulated. At 'the same time, I am bound to 
say that in the interests (If Goyernment and the expedition of business, it 
seems to me that it is somewhat undesirable to (;reate a precedent under 
which once the Government have cscllped the circulation of their Bill at the 
proper stage, they should be liable to .the danger of having it eirculated 
after it-has come blick from the Select Committee. unless there is some 
obvious change which might I!-lter the situation, in which case it should 
probably withdraw the Bill and introduce it again. I would, therefore, 
suggest, Sir, that you should, if possible, avoid a ruling on the subject and 
allow Mr. Neogy to move his second motion. 

Mr. S. Srinivasa Iyengar (Madras City; Non-Muhammadan Urban) : 
Sir, the greater includes' the less. When it is said in the Standing Orders 
that the House has authority to allow a recirculation, even when there has 
been a circulation before it was committed to the Select Committee, it 
would include the' right on the part of the House to ask for a circulatioll 
of the Bill. The recirculation is an emphatic way of stating that even 
though it had been circulated once before, it can be circulated again. Of 
course, we know that language is employed in Statutes which has no 
emphatic meaning sometimes, and certainly the word "recirculation" 
includes circulation in the context, and having regard to the spirit and 
purpose of the Standing Order, the right on thc part of the House to allow 
the eirculation to be made must be acceded to. 

Mr. M. S. Aney (Berar Representative) :  I think, Sir, the strict inter-
pretation which some HOllourable ~  are trying to put upon it will 
land us in a strange legal difficulty. It is tantamount to introducing a 
new rule of interpretation. I think that the ordinary rule is that we are 

o 
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not to preSUIne a rule of estoppel unless it is expressly provided .for.. As ~  
such express rule has been provided for, we should not be Jus,tIfied . In 
asswrung that the right of Members of this House to m?ve for ~ ~  
is altogether gone, or that they are estopped from mOVing for cIrculation 
after the Bill comes back from the Select Committee. That !!Iort of estoppel 
cannot be presumed unless it has been ~  provided for. On ~  
groUIld also, I think the interpretation put upon the rule by Mr. Neogy IS 
veQ' reasonable. 
Sir Ba.r:i Singh Gour (Central Provinces Hindi Divisions: Non-

Muhammadan) : Sir, may I just point out a thing or 
tw(' in connection with this motion T 

1 P;IIl. 

Mr. President :  I think on the whole I should be disposed to agree 
with the Honourable the IJeader of the House and give the benefit of the 
doubt to Mr. Keogy. 

Mr. K. O. Neogy : Sir, I am very thankful to you for having given 
me the benefit of the doubt, but the alternatiye amendment which stands 
in my name woald. haye been quite as good or quite as ,bad as the qpe I 
am moving, so it does not at all affect the position whether I am permItted 
to move this or the next. Sir, it seems to me there is a sort of misappre· 
hension as regards ~  attitude towards the cotton industry, and that is 
due to certain observations which I made ..... . 

The Honourable Sir George Ra.iny : May I ask, Sir, which of his 
motions the Honourable Member is moving? 

Mr. K. C. Neogy: I am moving the one that I have moved. I did 
not read the other one. \Vell, Sir, I want tiO remove any such misappre-
hension that might be in the minds of any Member of this Rouse or Bny-
body out'lide. Sir, what I intended to convey on the last occasion was 
that, when we are asked to consider the question of giving ~  to 
the eotton textile industry of India, we should remember that here we have 
to find the solution for certain difficulties whieh face Bombay particularly 
and that. the circumstances with which Bombay has to contend are not 
quite the circumstances with which the mills in the other parts of India 
are faced ; and in seeking to draw this distinction I was particularly 
reminded of the remarks made by the Tariff Board that; it is not a case 
merely of competition with Japan, so far as the Bombay mills are eon-
cerned, it is also competition from places outside Bombay that also has 
got to be taken into considerat,ion. I thought that, if we had to concede 
the principle that a section of the ~  may be a v"lry important 
section of the industry-has got to be protected not merely because it 
finds it difficult to stand competition from a foreign country but also be-
cause it finds it difficult to stand competition from certain other parts of 
the country, I thought, Sir, that we might be landing ourselves in difficulty 
because a time might come when the Bombay mill industry might! ask for 
protection against the rest of India. When I made these observations I 
made it quite dear that, so far ns the provisions of the present Bill were 
concerned, I was not prepared to oppose it. What I conveyed was that, 
if the measure of protection was sought to be increased to the detriment 
of the cOJ?Sumer and the handloom industry, this House should not be 
eounted on for support for this measure, and that is the indication I gave 
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to the members of the Select  Committee when the last motion W88 made. 
On the present occasion I do not propose to oppose this Bill outright, and 
I have taken care to so frame my amendment as to enable me t,o Jplead for 
further time for consideration of this very important matter. Sir, the 
Honourable Member in charge stated this "morning that, while we take into 
consideration the ca.,e (If the mill industry, we. ruust at the same time give 
careful attention to what it might mean to the handloom industry. It is 
a question of prefocenee,-whether we at:e prepared to protect the Bomba.y 
mill industry at the expense of the handloom industry in India. I think 
the whole question boils down to that. It has been admitted by the Report 
of the Select Committee ~ this measure will certainly affect the position 
of the handloom industry. The question is as to what is ilie extent to 
which it will be affected. Before we come to that, Sir, I want to point 
out that, so far as the number of people who are interested in either of 
these industries is concerned, if numbers are to influence our judgment in 
any way, then certainly our judgment should go in favour of the hand-
loom industry. It has been pointed out that the Bombay mill hands num-
ber about a lakh and a half, and I think the total number of mill hands 
in India is about 3,68,000 or thereabouts. When we come to consider the 
number of handlooms, we find that the number given in the last "'Census 
Report was' somewhat in the neighbourhood of 20 lakhs of handlooms. 
But this number did not take into acbount handlooms in certain provinces 
and in certain Indian States, so that we do not know exactly what the num-
ber of handlooms in India is, but it is safe to put the figure at somewhere 
near 25 lills. And it has been asserted by men who have made a study 
of this question that, even on a modest, computation, the handloom 
supports over 60 lakhs of people. So when we come to consider the nqm-
ber of people who are affected by this measure we find we have a lakhand 
a half, or even more if you like, 2 lakhs or 3 lakhs at the most, and on the 
other hand we have the interests of 60 lakhs of people. Then, Sir, we 
find that: the Select Committee was at pains to point out that inasmucl1 
as we are putting up the import duty on yarn of particular counts only, 
the effect of that increase in t.he duty, entailing as it will an increase in 
the price of yaru. will be to effect an additional cost of about 12 lakhs a 
year. I will read about one or two passages on this point from the Report 
of the Select Committee. They say : 

" It is possible that the price may be raised to the full extent of the difference 
between the Ii anna duty and the 5 per cent. duty. In that case the additional cost 
is estimated to be Rs. 12 lakhs a year. But the yarn of counts from 3ls. to 408. is 
probably not more than 10 per cent. of the total yarn consumption of the handloom 
weavers, and the additional cost spread over their whole output would not seriously 
affect them." 

Sir, I am very much afraid that my Honourable friend, Sir George Rainy, 
and also the Select Committee overlooked the considered observation maPe 
by the Tariff Board at page 39 of their Report (paragraph 20) on this sub-
j .. ct. This is what they say, while dealing with the question as to whether 
the price of the Japanese yarn as between these two counts does affect the 
price of other counts as well : 
,t In view of the faet that there is a definite relative value between the prices 

of the various counts of yarn sold and that a fall in the price of yarn of counts 3009. 
or 408. therefore affects the price of all other counts in a varying degrce .... " 

'fhere the 'fariff Board was dealing with the question of a fall in price 
affecting sympathetically the price of other counts. Here we have a con-
verse case : the question as to whether when there is a rise in price of these 

02 
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particular counts, the price of other counts will also be affected sympathe-
tically or not. That is a point, Sir, whieh I submit has been overlooked by 
the Select Committee, and I therefore say that they were under-estimating 
the prejudicial effect which this measure will have on the handloom 
inllustry. Sir, the Select Committee further made the observation: 
"We recognise the difficulties which always exist in ~  the exact effect 

of an increase in duty, and we eonsider that the actual effect on the handloom industry 
should be watched. We recommend, therefore, that the Government should be aakel! to 
address ~  Governments on the subject, desiring them to have special inquiries made 
and to report on the subjeet six months after the passage of the Bill into law." 

Sir, I do not know why it is that the Committee fixed the ·period at 8ix 
months. We find here that the Committee are absolutely uncertain as 
to the effect which this increase in the price of yarn will have On the 
handloom industry. If, therefore, it is their desire to ascertain exactly 
the effect of the enhanced duty, it is quite conceivable that six mon1lh.s 
will be too short a period or too long a period. So far as we know and 
as we can imagine, the immediate effect of our discussions in this House 
will be, if it has not been already, to lead to a larger ilPport of yarn 
from abroad, so as to obviate the enhanced duty that we are discussing. 
The result will be that for ilome time to come perhaps there will be a 
considerable additional quantity of yarn available in the country which 
will not be affected by the enhanced duty, and if its price does not rise 
on that account, it may be that the effect of this enhancement of duty will 
not ~  felt to the fullest extent within the next six months. If, therefore, 
Government propose to wait for a little while more, that is to say, enlarge 
the period to, say, 12 months, what is likely to be the effect! As has been 
said by Mr. Noyce when he put some questions to a witness: 

" After alI, the handloom industry has very little in the way of resources, and if 
pYices go np, would it not be hit very hard ,  " 

That was the question he put to the witness : 

" Would it not be hit immediately and possib\r with fatal results' " 

The witness agreed that the price of cloth will go up, Then Mr. Noyce 
put the question : 

- " Quite so. That restricts consumption. My point is that the restriction of con-
sumption may act much more quickly and with more direful results in the case of the 
handloom industry .than in the ease of the mill industry. The mill industry might 
be prepared to put up with restriction of consumption in the hope of an ultimate 
lasting benefit, but the handloom industry might be dead before the benefit came 
along. " 

So, I say, Sir, the handloom industry might be dead if the Government 
wilre to prolong the period for making this inquiry. If not altogether 
dead, as apprehended by Mr. Noyce, it might be seriously affected. 
Therefore, I ~  Sir, if you are really anxious to look into the matter more 
carefully (on your own admission, you have not got materials sufficient 
for the purpose ni coming to a definite decision on the point), you ought 
to undertake an inquiry before you embark on this measure of tariff re-
form. 80 far with regard to this point. 

. Seve!8.l reasons have. been advanced as to why these particular counts 
have been selected. for ~  the. duty, .I aI;Il not going, to repeat 
them. But to my mind there is perhaps one ground which has not been 
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80 far touched upon, and that is to be found on page 36 of the Tariff 
Board '8 Report. The Tariff Board here point out that : 

" an almost equally striking feature has been the gain of Japan at the expense 
of the United Kingdom in (Jounts 3lB. to 40,." 

Sir, I do not know whether it will be fair on my part to give expression 
to any suspicion that I may have in my mind as to the reason that induced 
my Honourable friend Sir George Rainy to select these particular counts 
for an 'enhancement of duty. Certainly the Tariff Board never recom-
mended that protective action should be confined only to counts between 
31s. and 40s. I do not know whether he had any personal feeling about 
it, whether in selecting these counts, he wanted to have a sort of retaliation 
on behalf of Great Britain. Sir, the Textile Mercury, a well-known 
technical journal, dated May 30th, 1925, has the following rather signifi. 
cant observation : 

"  A suggestion has been made in Lancashire reeently that India should be urged 
to put up a tariff against Japan with the idea of benefiting the Laneashire cotton 
industry.' , 

Sir, this was followed by the visit of a very prominent millowner of 
Bombay to England, and I have seen rather uncharitable observations 
made as to the object of his visit there and as to the nature of the con-
versations he is supposed to have had with the Lancashire people. I have 
no intention to peer behind the scene on the present occasion, but the 
result of all these negotiations and agitation for the protection of the mill 
industry has taken the shape of a proposal to raise the import duty on 
certain kinds of yarn in regard to which England has got a very legiti-
mate grievance against Japan. I will not say anything more on the 
subject. 

Sir, it has been said by the Honourable' :M:ember in charge this 
morning-it was said by some other Members also on a previous occasion-
that we must pay sufficient regard to the national importance of this 
industry. I will be the last person to under-rate the national importance 
of such an industry as the cotton textile industry of India. But, Sir, 
when an appeal is made to our patriotic sentiments, can we not ask the 
millowners to observe that rule " Do unto others as you would be done 
by "1 What has their attitude been in regard to other industries oj 
India 1 My Honourable friend Mr. Das on the last occasion made a com-
plaint that the Bombay mill industry had done little or nothing to 
promote sister industrieg-.....allied industries--industries on which they 
depend for the carrying on of their own business. Here I have an instance 
in which they have been very negligent of the interests of another great 
national industry in India. The industry to which I am ~  to refer 
has also been suffering on account of unfair competition from another 
country. May I not expect my friends from Bombay, my millowller 
friends, to have a little more sympathy for another struggling industry 
of India f Sir, telegrams were sent to the members of thtl Select Com .. 
mittee from the Indian Mining Federation referring to an instance in 
which the Bombay mill industry, or a particular firm of Bombay mill-
owners, went in for a large indent of bounty-fed South African coal in 
spite of the fact that cheaper coal was available to it. Sir, that message 
came from an interested party, but here I hold in my hand the comment 
of a recognised commercial journal conducted by E!lropeans, I mean the 
Commerce, dated the 3rd September, 1927. This is what it says: 

" During the past fortnight there baa been no bUBineu of any importance reporied 
except that a aeries of cargoee of Natal coal amonil.ting to about 30,000 tou in tho 
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aggregate have been :fixed for delivery up to June 1928, and that Messrs. Ourrimbboy 
EbJoahim and Sons have accepted Natal Northern Navigation eoal 1,500 tons per 
month, the reported priee being Rs. 27 per ton e. i. f., whieh means about Rs. 18-3 at 
the present rate of exchange and adding landing and delivery and charges, and im-
port duty it brings the eost delivered to about Re. 22-9. 

"Now we know ...... " 

this is how the paper proceeds : 

" .... they were offered Selected Grade 14 seam Jherria railborne at a price whieh 
would mean, delivered, weighed and stacked at mills, about Re. 21-4 per ton. What 
then is to be said when an Indian industry will pay over Re. 1 per ton more for foreign 
coal rather than support its own country's eoal industry' And further, it is a well-
known faet that railborne coal is always in much better condition than is the ease with 
Mell.borne. However, there is the fact, and this market has to contemplate at any rate 
for the next eight or nine months, the competition of roughly 6,000 tons per month eer-
tain of coal which should by all means have come from Iudia's collieries, instead of. 
from Afriea." 

Are we not entitled to expect fair play even from the Bombay millowners ? 

Sir, there is one other point which I desire to mention, and that arises 
in connection with the effect that our discussions have alteady produced 
in Japan. I do not hold any brief for Japan. If we find that our industry 
is being hit on account of unfair competition from any foreign country, 
I should be the first man to support any sound proposal for a fair amount 
of protection to be given to that industry against unfair competition, 
having regard, of course, to the  interests of other home industries and 
the ~  of the con&umer. I do not, however, make light of the 
apprehensions that are crossing my mind of an impending economic war 
between two great Asiatic people. I have seen observations in the press 
which make me fear that our apprehensions may not prove altogether 
groundless. It is said that a Tariff Enquiry Committee is about to sit in 
Japan, and if we were to take any hasty action with regard to this matter, 
it might have the immediate result of influencing the decisions of the 
Tariff Committee in Japan and inducing it to recommend retaliation. 
~  we talk of retaliation, let us remember what great stakes we have 
in our export trade with Japan. ,Tpere is one particular trade which 
perhaps more than any other may be affected adversely if such retaliation 
ever takes place, and that is pig-iron. I warn this House to seriously 
consider whether it is proper to rush tpis measure without paying suffi-
cient regard to the possibilities of complications of a ra$er international 
kind. It does not seem that this measure has satisfied anybody. Not 
sufficient, says the millowner ; injurious, says the handloom industry ; 
and on the top of this we have the not altogether unlikely contingency 
Qf J.apa.nretaliating. ~ therefore submit to this House very respectfully 
that before we take this measure into consideration we should have a little 
more time to ponder over the various issues that are involved ; particularly 
when we find that the Government themselves are not in possession of 
sufficient facts to enable them to say with any am<;lunt of, certainty as to 
what the effect of this legislation will be on the handloom industry. With 
these few words I commend my motion to, the House., 

The .Assembly ~  adjourned for Lunch till HaH Past Two of the 
C'," ~  ' '" " -, 
Afol ~ 
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The Assembly re-assembled after Lunch at Half Put rw.o of the 
Clock, Mr. President in the Chair. 

----
Mr. O. Daraiswamy Aiya.ngar (Madras ceded districts and Chitto or : 

Non-Muhammadan Rural) : Sir, may I have your ruling as to whether 
we should confine our remarks to the amendment moved by Mr. Neogy 
or discuss the whole matter. 
Mr. President: The Honourable Member ~ go on until he is 

asked to stop. 
Mr. C. Duraiswamy Aiya.ngar: Sir, I rise to make an appeal to this 

House on behalf of the handloom weavers, and in so doing I feel no 
hesitation in opposing the motion made by the Honourable Sir George 
Rainy. Sir, it seems to me that I cannot congratulate the Honourable 
Sir George Rainy on this inauspicious inauguration of his administra-
tion of the Commerce Department by laying his sword primarily upon 
the pOOl' handkom weaver. Sir, we have often heard it said, and there 
is no' doubt that the Government in India has gained notoriety for 
carrying on the administration on the policy of divide et impera, but we 
thought it was confined only to other matters and not to industry and 
~  But to-day, Sir, the Honourable Sir George Rainy is in-
augurating his regime lIY dividing one part of an industry against another 
by separating the handloom weavers from the millowners and making 
them fight with each other. Sir, this Bill is, and for the matter of that 
there always is, a frequent prayer for protection on behalf of the mill-
owners of Bombay. So much so that I have often felt that ~  A"sembly 
is fa8t hecoming the millowners' association. The prescnt agitation is 
made soon after the protection that has been granted to the mill owners 
even to the prejudice of the handloom weavers in this country by the 
removal of the cotton excise duty. That, Sir, was operating as a big 
protection wall against the poor handloom weavers in this country, and 
upon some big poritical issue they raised a hue and cry over that matter 
and got the cotton excise duty abolished. Sir, I must frankly make & 
confession  to this House that in voting for it I voted against my con-
science. Sir, I may point out to this Assembly that there are three 
classes of millowners. There are mills which are purely spinning mills, 
there are mills which are purely weaving mills, and there are mills which 
are combined spinning and weaving mills. Of the 274 mills in this 
country 50 per cent. are in Bombay while. the rest are scattered all over 
the country. But of these, Sir, the purely spinning mills are 50 in num-
ber, the purely weaving mills are 23 in number and the combined mills 
are 201 in number. Of these three classes, Sir, the class which is most 
affected and which is most clamouring at the present time, stilting that 
they are in 11 very depressed condition, that they ~  dying, that they 
are in the last agonies of death-all these groans proceed more or less 
from the first class, the purely spinning mills. So far as the purely 
weaving mills are concerned, they stand more or less on the footing of 
the handloom weavers, and they do not mind whether such protection is 
~  or ~  because they have to depend for their yarn upon other 

~  ?r upon Imports. And so far ~ the combined spinning and weav-
mg. mIlls are ~  they are mIlls which make use of all the yarll 
~  they can spm and they cannot, therefore, ·be put to serious diffi-

~  Therefore, it. appears to me, Sir, that the whole clamour is ~ 
ceedmg from 50 mIll owners who have got purely spinning mills. rf 



~  LEGISLATIVE ASSEIlBLY. [6TH SBPT. 192 

[Kr. C. Thu-aiawamy Aiyangar.J-
ins\ead of clamouring like this and trying to kill thll handloom ~  
they only added looms to their ~  all this ~  would have vamshed. 
But Sir we are not concerned wIth what they mIght have done. We are 

~  with what they are at present doing. Now, Sir, I come to the 
handlooms. The Honourable Sir George Rainy raised t_e question which 
is the national industry of this country', the handlooms or the mills' 
But not feeling ~ of his ground he evaded giving an answer to it him-
self. Sir I will tell him that the national industry of this country is the 

~ industry. It is the most ancient industry of this country. ~  
is the industry which is protecting the largest class of poor people m 
this country. It is the cottage industry above all others of India. Sir, 
are you going to apply the term" national industry" to this handloom 
industry or are you going to apply it to the mills, whose owners get all 
their stores from England and who contribute but a small portion of 
their work for the manufacture of cloth in their looms' Is that the 
national industry or is this cottage industry nationaI' If this cottage 
industry is the national industry, then I have no doubt that Sir George 
Rainy would not have said that it is an extreme proposition to protect 
the handloom weavers in spite of the depression in the mills. I am 
sure he would not call it too extreme a proposition if only' he had con-
sidered the true definition of a national industry and understood that 
the handloom weaving industry is the national industry of this country. 
Sir, you will find that the statistics in the case of the handloom weaving 
industry are not so critically taken as in the case of the mill industry. 
The Government rarely bestows any attention upon the poor handloom 
weavers, and if we refer to figures at all we must take the last census of 
1921. And we are now six years after that. According to the figures 
there given, Sir, we have got 19,38,072 handlooms in this country', of 
which I may specifically mention the important provinces. In Assam 
there are 4,21,367 handlooms ; in Bengal 2,13,886 ; in Bihar and Orissa 
1,64,592 ; in Burma 4,79,637 ; in Madras 1,69,403 ; in the Punjab 2,70,507. 
I need not quote the smaller figures. But these figures do not give, 
according to the statement made in the Tariff Board Report or the 
evidence there, the figures for the Bombay Presidency, the Central Pro-
vinces, the North-West Frontier Province, the Mysore State, Kashmir, 
Baluchistan, Kathiawar, etc. ; and they estimate that in all there must 
be 20 to 25 lakhs of handlooms in this country upon which depend8, not 
in the luxurious scale obtainable in the mill centres but at the rate of 
3 annas per head, the maintenance of 6 millions of people. Sir, I have 
not heard till now one strong voice being raised in this Assembly during 
the period of nearly 4 years of my experience here on behalf of these poor 
people, except that one friend of mine, Mr. R. D. Bell of Bombay, who 
advocated the cause of the handloom industry in this Assembly. I am 
so:ry I do not find him in this House at present. He was so placed in 
thIS Assembly that he was by my side in the non-official block even 
though he was a nominated official. Sir, it is said also, and I am sure 
1he figures are correct, that in the Bombay Presidency where the mills 
loom so large there are 800,000 people in three hundred centres who all 
depend on handlooms. Sir, I ask is the case of these handloom weavertl 
to be treated lightly, with levity, with indifference, with neglect or with 
apathy' I Bay, Sir, that the Honourable Sir George Rainy, would do 
well to bestow his most sympathetic attention on the condition of the 
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handloom weaver, in the first instance, before he proceeds to hobnob 
with the millowners of Bombay. Sir, what is the treatment that has been 
accorded all along to the handloom weavers in this country T When the 
millowners wanted to import their machinery and stores they were 
allowed to do it on a duty of 2! per cent. But when the handloo_m 
weavers wanted to import machinery or tools they had to pay' an import 
duty of 15 per cent. till last year. I made some feeble agitation over 
this in the last Assembly, but my agitation was not favourably treated. 
Luckily, however, Mr. Saklatvala simultaneously raised the same question 
in the House of Commons, and when the British Parliament wanted this 
Government to give an explanation in this connection, then a Bill was 
introduced reducing the duty to 2! per cent. That is the treatment, so 
far as purchase of stores and tools are concerned, meted out to the hand-
loom weavers. Then, Sir, the import duty -on yarn, although it was 
objected to on principle, although it was condemned by the Fiscal Com-
mission, was still imposed at the rate of 5 per cent. for administrative 
or revenue purposes. Then, Sir, as I have already said, the cotton excise 
duty· was abolished. Now, Sir, I would refer this House to a short 
passage in the Fiscal Commission's Report in which the members of that 
Commission expressed complete sympathy with the condition of the 
handloom weavers. In paragraph 116 of the, Report, at page 66, they 
say: 

" In the course of our tour we receil'ed a certain amount of evidence in regard 
to the principle of a duty on cotton yarn, some witnessll8 advocating it a8 a measure 
of protection to the Indian spinning industry, while others pointed out the ill effect! 
,,·hich they anticipated any such duty would produce on the handloom industry. In 
the current yeaT's budget, however, the Government of India, impelled by the necessi· 
ties of the financial situation, proposed the impositmn of a duty at the rate ,of 5 per 
cent., ad valore'm, on imported cotton yarn. The proposal was accepted and passed 
by the Legislature. We feel that we are not in a position to pronounce any definite 
opinion regarding the propriety of this duty. But we recommend strongly that in 
view of the fact that the duty has been imposed without, as far as we are aware, any 
detailed enquiry into its possible effects on the interests concerned, and that in accord· 
ance with our general principle that no duty should be imposed on a partly manu· 
faclured article like cotton yarn until the effect has been carefully analysed by the Tariff 
Board, the question of the continuance of the duty on cotton yarn should be referred 
at any early date for investigation and report by the Tariff Board. The evidence 
which we received from those interested in the maintenance of the handloom industrv 
was that the great bulk of imported yarn is consumed by the handlooms, that the riM 
in the cost of the cloth which would result from a duty on yarn was likely to affect 
the demand for the product of the handloom, and that it was even probable that the 
hllndloom weavers, owing to their ill-organised condition, might not be able to pass on 
the whole of the duty by raising the price of their cloth, and therefore the duty would 
to some extent have to be paid directly out of their own pocket&. This, it was felt, 
would constitute a heavy burden on a poor class with small resources. It was further 
urged that in the coarser qualities of goods the handloom weaver is in direct competi· 
tion with the Indian power looms, and that a duty on yarn would confer a olear ad· 
vantage on the power looms. The weaving mills for the most part obtain their yarn 
from their own spinning departments, and consequently the cost of the yarn whieh 
they use will not be affected by the import duty. The handloom weavers on the other 
hand, having to purch8lftl yarn in the market, will undoubtedly have to pay a price 
which takes into account the import duty, whether they purchase imported or Indian 
made yarn. The Tariff Board will have to examine the validity of thele contentions 
and also the question whether any duty on cotton yarn is required for protective pur· 
poses, for though the present duty has been imposed by the Government purely in order 
to raise revenue, the advoeatell of the duty regard it with satisfaction as a measure of 
protection. ' , 

But, Sir, what has been done by the Government of India since the ~ 

position of the 5 per cent. duty f Did they take the advice of the Fiscal 
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Commission Y No. But then a chance occurred to them and the Tariff 
Board had to go through the whole question and had to give their 
opinion. But with what courtesy is the Tariff Board's Report treated 
by the Government? They brush aside most unceremoniously the 
recommendation made by the majority report of the Tariff Board. The 
1I0nourabie Sir. George Rainy at least, who has had some experience 
with a Tariff Board, and to whom it was one of the rungs of his ladder, 
should not now kick it. I would therefore request the Honourable Sir 
George Rainy to look upon the Tariff Board's Report as more valuable 
than the clamour which has encircled him since the Report was made. 
And what does the Tariff Board Report say with reference to the levy 
of an import duty on yarn? At page 175, they say : 

. "The ~  of us consider, however, that the imposition of any additional 
duty on yam is undesirable in·view of the effect that this would have on the handloolIL 
industry which in 1925-26, according to the figures given in Appendix IV, supplied 
",bout 26 per cent. of the total consumption of cloth in India. It was represented to< 
us by many witnesses, including some Directors of Industries, that the imposition of 
an additional duty on yarn would not affeet that industry unfavourably as the greatest 
I"nt of its output is of doth woven from yarn of the finer counts and may, therefore, 
be regarded as a luxury product, any increase in t"-e price of which ,-due to an en-
banced duty eould easily be passed on to the consumer. We are not eonvinced by this 
argument.' , 

Sir, the Tariff Board have made it very plain what their view is ; they 
held an elaborate enquiry and took much evidence. I crave the liberty 
of referring to a few pages in the evidence. In Volume III we have 
got the opinions of Local Governments and also the opinions of the 
Directors of Industries and textile experts, all men who have studied 
the question and gone carefully into it. But all that evidence is of no 
value to this Government. At page 1 of Volume III the Madras Govern-
ment say: 

" Until the reasons for the depression are ascertained and the industry reformed 
and placed on sound business lines this Government are unable to recommend any 
form of assistance or additional taxation." 

To that is appended a note by the Director of Industries, Madras. Hp. 
says: 
II The approximate quantity of cotton yam consumed per annum by the handloollls 

in the whole of India and in the Madras Presidency may be taken as 200 millions 
and 60 million pounds respectively. It will thus be seen that one-third of the total 
quantity of cotton goods manufactured on handlooms in India is produced in Southern 
India. " 

Then again he says, dealing with the suggestions put forward by the 
Bombay Millowners' Association specifically : 

" In the interests of the handloom weaving indnstry, I am opposed to increasing 
the duty on imported yarn and am inclined to favour the removal of the present acI 
'falorem import duty of 5 per cent. now levied on yarn. The abolition would help 
power weaving mills, which are not combined with spinning mills, as well as the deve-
l!.pment of the handloom weaving and indigenous dyeing industries and subsidiary 
manufactures, such as liOsiery. Nearly 75 per cent. of cotton yarn consumed by hand-
loom weavers is imported from overseas. It pays the Indian miTIs to produce coar!!6 
and medium counts of yarn. They do not produce yarn of fine counts on a large scale 
aDd the inerease of 'duty on yarn would not therefore materially help the spinning mills 
in India. A large quantity ,of imported fine grey yam is dyed and utilised in the 
!ll&nufaeture of a elase of coloured goods referred to in my allBwer to question 38. 
Tile ~  :of the import dutr would. ~  not aifect even thew-eaVing' ll.IillK ita 
India. TM handloom 'weavercianil(it alfoi'dto pay-'more for-1rlI yaia -than he, it doia« 



at present as the price of the hand woven product is already at a higher level than 
that of mill made cloth. This imposition therefore constitutes a burden on the mass 
of poor people with SJIIall resources who indirectly pay the duty. When Japan gradu-
ally assumed the control of the China market to the exclusion of inferior and costly 
Indian mill made yam, the Indian millowners proceeded to add weaving sheds to their 
s},inning mills and necessarily produced yam superior in quality to that formerly 
('xported to China. The Indian mills hope to supply with the aid of an enhanced duty 
of 18 per cent., the bulk of the yam of all counts below 408. used by the handloom 
weavers in India. In my opinion it would not be in the interests of the handloom 
weavers in India if they were to depend entirely on the Indian mills for the supply of 
yarn. 

The fact that hand loom weavers demand yam in straight reeled hanks indieates 
that they have little faith in Indian mill yam being of reputed counts and of correct 
length for a given weight, leaving aside the more important question of strength and 
elasticity required for standing frictional resistance and strain during weaving." 

Sir, then on page 13 ....... . 

Mr. President: I would inform the Honourable Member that reading 
such long quotations is not permissible. 

Mr. C. Durniswamy Aiyangar : The quotations are more authorita· 
tive. I will only make a brief reference to them. On page 13 the Burma 
Government says : 
•• As regards the proposed import duty on yarn and piecegoods, the Local Govern 

ment has not suffiCient information to say whether foreign exporters of yam ana 
PJecegoods to India are making sufficient profit to enable them to reduce their prices 
Ly the amount of the duty and thereby put their goods on the ~  market at the 
same price as before." 4 

Then, Sir, on page 15, you have this. It is worth reading. The Govern-
ment of Bihar and Orissa ~  : 

•• While welcoming the inquiry of the Tariff Board into the causes of the present 
depression in the Bombay cotton mill industry and which is to suggest measures which 
might be taken to restore it to prosperity the hand loom weavers have reasons to view 
the suggestions of the millowners with some concern lest the interests of the handloom 
weavers be overlooked. As a result of the inquiry of the Indian Fiscal Commission 
of 1922 their raw material, viz., yarn was taxed by the imposition of an import duty 
of 5 per cent. which enabled the cotton mills to put into· their pockets and additional 
profit· from the earnings of the handloom weavers. By the abolition of the excise 
duty in December last the only protection which the handloom weaver enjoyed so far 
and whic.h counterbalanced the import duty imposed on his raw material was withdrawn. 
1><ow the present demand from the millowners is for further enhancement of the import 
duty not only on piecegoods but also on yarn. It is very-unfortunate that there has 
beeR little organised effort to put forward the claims of the hand loom weavers. Very 
ftow people are aware that this industry supporting over 5 million of people is respon-
sible for an annual output of about 50 crores worth of cloth and realise that it plays 
11 very important part in the economic well being of the conntry. The Indian mills 
which have practically lost their export trade in yam have now to depend on the 
handloom weavers for the disposal of about 230 million lbs. or one' third of their entire 
output in yarn. The cotton mills have no case to be protected at the expense of cottage 
artisans who with great difficulty can make both ends meet." 

I need not read more. Honourable Members will find other opinions 
on page 23, and on page 25 they will see the opinion of the Assam Gov-
ernment. All Governments have voted against Sir George Rainy's 
motion. Then, Sir, on page 457 you will find what the Labour Textile 
Union of Bombay have stated. I want particularly t() quote if for the 
benefit of my friend Mr. Joshi who supports the'Bill and does not want 
to reject· it. . Tltis 'is what they say : 

•• The. imposition of ~ ~  import iluty of 13 peJ: cent. on yarn and pieee· 
goods recommended b:r.:the, millowner's as8oeia.tion will ha'l'li a very adverse dl'eet upon 

. "., "',' ..... 
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the prices of cloth in India. They will go high considerably aBd the consumer and 
lIltimately the industry itself will suffer. The Board are already aware that the 
prices of cloth are much higher than those of other commodities and jf the)" are 
allowed to go still higher my Union is afraid that the prices will be almost prohihitive 
and that the demand for cloth will be much less than it is to·day. Moreover, my Union 
is more than doubtful whether, by raising the import duty, the imports of foreign and 
Lspecially Japau('s(' goods will be restricted or their prices will be 8uch 9.S will enable 
the Indian mills to sell their cloth favourably. If Japan takes it into ber head not 
to lose the Indian market she can adopt measures to still further lower the selling 
prices so as to maintain her position in India. If this is done the additional import 
dnties will have no effect whatever; and the Indian mills will still be in the positi(,D 
in which they are to· day. Further, the Bombay Millowners' object of bringing the 
labour conditions in Japan on a par with those in India will not be achieved; on the 
contrary, the Japanese employers may worsen the labour conditions there in order 
to enable them to compete in the Indian market with the increased import duty." 

If my Honourable friend Mr. Joshi is not satisfied I will quote his own 
evidence. My Honourable friend Mr. Joshi is the one gentleman /!bout 
whom I was disappointed when he abandoned the condition of the hand-
loom weavers and comidered only those who are employed in the Bombay 
mills. On page 515 of this volume ....... . 

Mr. President :' Why not lay it on the table T (Laugh,ter.) 

Mr. O. Duraiswa.my Aiyangar : This was placed In the Library 
and nobody read it. I am therefore ......... . 

Mr. Presidev.t : The Honourable Member does not seem to J;ake the 
hint. He must understand that such long ~  are not permissible. 

Mr. O. Duraiswamy Aiyangar :  I am sorry, Sir, I will close with 
this: 
" Q.-There are ways and ways of doing things, ¥r. Joshi. You are not in 

favour of an increased import duty , 

A.-No, because I think it is a wrong method of giving proteetion. 

Q.-You consider it would increase the cost to the consumer' 

A.-Yes; and on the whole it will not do good to the industry. Your people 
will not purchase goods if they become more costly and the indll8try may 10118 inateacl 
of gaining. 

Q.-But the millowners consider that probably the increase in the cost to the con· 
lIumer would be negligible if you put on this 13 or 17! per cent. they suggest. 

A.-1 can only say that their idea of negligible and my idea of negligible are 
different. " 

Sir, I do not wish to quote any more and I would ask my Honourable 
friends in this Assembly to rean the passage for themselves. I now 
come to Sir Victor Sassoon's arguments. He has appended a minute to 
the Select Committee's Report. He need not have appended a minute 

~  he entirely concurred with them. It was not a dissenting minute 
but a pleading minute, a defence minute, defence of the mills in Bombay. 
He there takes the opportunity of answering the various charges which 
are levelled against the mill management, over-capitalisation and mill 
working and other things for which that was certainly not the right 
place. However, nobody grudges it. But I am not concerned with the 
defects of mill management, but I am concerned only with his argument 
when he says, comparing the price of 40 counts on the 18th August the 
Japan yarn was saleable at 15.75 annas per pound inclusive of the import 
duty of !') per cent. Taking the price of cotton on that date at Rs. 620 
per eandy he puts the same count of Indian mills at 19.71 annas per pound, 
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and argues that there is an advantage of 25 per ceAt. and even if another 
5 per cent. is taken away from that, the handloom weaver will still 
have an advantage of 20 per cent. Of course I do Dot ordinarily dabble 
in these figures. Weare accustomed more to sections and Codes rather 
than to figures but to my common sense it does not appeal to say that 
the price of Japanese yarn on that date, which is based on the cotton 
price of some other day, is compared with the price of yarn in India on 
that particular date. Now, Sir, I would like to ask him also to consider 
in connection with this suggestion that the pricft of a particular count of 
cotton is not the only test to be applied when we consider the effect of 
the import duty that is levied by Statute on a particUlar count. It is 
admitted by the Tariff Board on page 36 or' 37 that there is a definite 
relationship between the higher counts a8 well as the lower counts in the 
matter of adjustment, rise or fall in prices, when a duty is raised on any 
particular count. Supposing there is a particular count of yarn which 
can be had at 12 annas per pound and if 1 t annas is added to it the im-
porter can sell it ~  at 131 annas. But the handloom weavers depend 
upon the Indian mill yarn for the lower counts. Now, what is there to 
prevent these Indian millowners from raising thc price from 12 annas 
to at least 13 annas, leaving a margin of half an anna in order to shut 
out Japan. Then, I submit that if the higher count is sold at 15 annas, 
people will have to take lower counts for 13 annas. Putting it at the 
lowest, supposing he raises it by three pies, eyen then, Sir, the hand-
loom weavers who have to depend on Indian mill yarn to the extent of 
260 million pounds will have to pay three pies per pound more upon those 
counts which they purchase irrespective of. the presente1:isting prices. 
If they raise it 3 pies per lb. over the existing prices, that mak£'s up 
40 lakhs of rupees. Where is the force in saying that this additional 
increase of duty on yarn at 1! annas will affect only to the extent of 
10 per cent. of the consumption and that it will give only 12 lakhs of 
rupees and nothing more' 12 lakhs of rupees can be easily distributed 
over 30 crores and those who purchase will not feel it a great burden. But, 
I submit that this argument cannot be upheld. On the other hand there 
is absolutely no doubt of the fact that there will be a general rise in 
prices even over others. But what is the way in which they propose to 
meet this T They say internal competition will prevent any rise in price 
of the lower counts. Sir, the millowners are an organised body, they 
know how to form a combine, they know how to keep the market in 
th£'ir hands, though not by underbidding at least to a certain extent in 
other ways. The handloom weavers are unorganised, disorganised, help-
less, voiceless, voteless. It is therefore perfectly possible for thf' mill-
owners to buy even lower counts and hold it at higher prices. It is not 
therefore correct to say that the extent to which the handloom weavers 
will be affected will be only to the extent of 12 lakns. On the other 
hand I submit that even if three pies more are added to the rest of what 
they have necessarily to buy from the Indian millowners, they will have 
to add 40 lakhs more. I will not be surprised if th£'y raise the price to 
half an anna. Is there any guarantee that these Indian milIowners will 
sell lower counts at the pric(' at which they are now selling even after 
this duty on yarn is modified by this Indian Tariff (amendment) Bill T 
Sir, they will certainly not give a guarantee and nobody can take a 
guarantee from them with certainty. Now, Sir, the contributions which 
the handloom weavers are making· to the consumption of  cloth in this 
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country as not very small. After all, even at this stage, in spite of 
so many struggles for existence, the handloom weavers are not a negli-
gible factor. The mill production gives us about 1,789 million yards, 
imports 1,769 million yards, and the handlooms 1,372 million yards. It 
gives us at least 28 per cent. That is the contribution of the handloom 
weavers. But, Sir, there is a depression in the handloom industry. Look 
at Appendix IV of the Tariff Board Report where they say that in 1924-
25, the handloom weavers produced 1,256 million yards, but in 1925-26 
they produced only 1,160 million yards. Who cares for that depression. 
If there is depreciation of 40 or even 20 million yards in the mill industry, 
there is a great hue and cry raised in the whole of India. 

My Honourable friend Sir Purshotamdas Thakurdas rightly said in 
his minute of dissent that this protection which is sought to be given by 
this Bill is only an eyewash, and in fact, everybody is agreed on this point, 
and even in the 'speech of the Honourable Sir George Rainy. we could 
not find any warmth imported into it because he knows the weakness of 
his case. He put his case fairly as a judge does to the, jury slightly 
hinting here and there that the Bill should be supported: He himself 
does not be_lieve in the correctness and stability of his position as to be 
able to say that this will not affect the handloom weavers; but that it 
will benefit the millmvners is a proposition which is illogical on the face 
of it. '1'0 the, extent that you give benefit to the millowners, to that 
extent it is a loss to the handloom weaving industry. You only take 
away something from the handloom weavers and give it to the mill-
O'\mers ; it is nothing else. Therefore, there is no meaning in saying that 
this Bill does not affect the handloom weaver!> while benefiting the mill-
owners. That is why no millowners have till now agreed that it is bene-
fiting them. My Honourable friend Sir Victor Sassoon has faken care 
to say: "Let us take even the small gifts that are offered to us by Gov-
ernment". I ask Sir Victor Sassoon and his fellow millowners to stand 
up with self-respect in this As!>embly and say to the Government" we 
will not go to you with a begging bowl. We will not take these small 
pittances of nine and three pies. If you are prepared to protect our 
industry, protect us properly. Protect us by all means, but do not kill 
another neighbouring industry. Do this, otherwise we will not accept 
your offer. We will rather die than take this protection from the Gov-
ernment which entails the dest.ruction of a neighbouring industry ". 
Well Sir, this must be the attitude of the mill owners towards the Gov-
ernment. When the Government are so half-hearted il'l giving this 
protection and at the same time they want to kill this hand-
loom industry, it is up to the millowners to refuse this protec-
tion. Sir, these millowners, let it be noted these millowners, 
like the Japanese people, have never been favourably inclined towards 
our national industry, properly so called. I am not for the moment plead-
ing the cause of Japan. I am not swayed by the threats of my Honourable 
friend Mr. Neogy that a tariff war might arise between India and Japan. 
I am the least swayed by all these threats. The Japanese have been trying 
to kill our handloom industry and our own millowners have been doing 
the very same thing now. I refer to the khaddar industry. When the 
khaddar industry was started, when hand spinning and hand weaving 
were introduced in order to make an offday earning method for even the 
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agricultural population and to make it a widspread cottage industry by 
reviving it, what did the millowners do T The millowners produced 
khaddar and dumped it in the market. The Japanese did the same thing. 
Mill-made khaddar was passed for Gandhi cloth and pure hand spun and 
hand woven khaddar. The millowners have cheated us. (Laughter.) 
Therefore I have no sympathy with the millowners nor with the Japanese. 
Having taken an oath that I will not quote anything, I hope I will be per-
mitted to say merely the words of the greatest man only in a few sentences. 
With reference to this mill khaddar, Mahatma Gandhi says: 

"  I have been painfully aware of it. I had hoped that the millowners would give 
up the undesirable practice. But it was hoping against hope. Wherever I have gone 
people have drawn my attention to this unpatriotic conduct on the part of some mill· 
owners. The only comfort I have derived from the usurpation by the millowners of 
the name khaddar is, that it is proof of the popularity of khaddar among the ma_s 
upon whose ignorance the millowners are playing. For, I know that wherever the 
buyers have discovered the deception, they have cursed themselves and the millowners" '. 

Sir, I am not therefore in sympathy with either. The newspapers 
published a telegram saying that the Cotton Spinners' Association of 
Japan are trying to leave no stone unturned to see that this Bill is thrown 
out. That is published in the nf'wspapers. The millowners have not 
been less vigorous. They are also leaving no stone untnrned in seeing 
that this Bill is passed. I have no sympathy with either. My submission 
is that this Ac:;sembly while giving benefit to one industry should see that 
It does not kill another industry. The handloom ~  are very poor 
people. You talk of unfair competition in Japan; you say that women 
in Japan are working dUi"ing the night. Here look at the handloom 
weavers. All of them, men, women and children, are working -day and 
night an11 they are not able to earn three annas per day per head, and 
still you want to impose this burden upon them. Why all this talk of 
giving protection to a national industry. I ask the Honourable Sir 
George Rainy to give us a proper definition  of the term "national 
industry". Therefore, Sir, I have no hesitation in opposing the motion 
made by the Honourable-the Commerce Member. Of course, as for my 
Honourable friend Mr. Neogy's motion, that is tantamount to the same. 
There is a Tamil proverb which mentions two methods of killing, either 
you employ a sword or you employ a wet cloth. He wants to use the 
method of wet cloth for killing this Bill ; whereas I want to use the direct 
method of the sword. The millowners will then know what other form 
of aid they must get for the protection of the Mill Industry. I ask why 
should the Government prolong the agony by circulating this Bill. I 
only want to read to the Assembly one telegram which I received from 
the handloom weavers of Sholapur assembled at a public meeting at that 
place. The telegram says : 

"Public meeting, Sholapur handloom weavers held yesterday, opine propose 
additional duty yarn will jeopardise handloom industry. Therefore strongly urge im-
pose additional duty cloth instead yam to protect handloom industry. Further resolves 
if unfortunately additional duty be imposed yam instead cloth, the amount thull 
collected be utilised to benefit the handloom industry by granting adequate bounty 
to handloom cloth, research work in improving handloom machinery and education 
propaganda ". 

The telegram is issued under the signatUl"e of Rai Bahadur Mulai, chair-
man of the public meeting. Sir, there is certainly & strong feeling in 
the whole country that this ~  is neglecting the condition of these 
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handloom weavers. I make this appeal to this House ;  I make this appeal 
to the Honourable Sir George Rainy that he may start his administration 
with sympathy more for the poor than for the rich. I therefore urge 
Ul-'on the millowners also not to accept this half-hearted-this what shall 
call it' (An Honourable Member: "Crumb! "), this kind of pro-
tection that is now offered by the Government which is most unworthy 
on their part to accept. I therefore appeal to all the Memberli of this 
House to vote down this Bill. 

lIttaulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: 
Muhammadan Rural) : Sir, in rising to oppose the amendment proposed 
by Mr. Neogy, I want to make it quite clear that I do not in any way 
commit myself in favour of the Bill being brought on the Statute-book. 
My reasons for opposing the amendment of my Honourable friend Mr. 
Neogy are these, that the Bill under discussion is only an emergent and 
temporary measure to give some relief to the cotton yarn millowners in 
India against unfair competition by Japan, and the relief which it is 
proposed by this Bill to be given to the millowners is only ,to the extent 
of the loss which they sustain on account of that competition with Japan. 
It is not intended by this Bill to protect the cotton yarn millowners against 
internal competition. Now, Sir, it is advocated on behalf of these millow-
ners that the yarn industry in India is in the throes of death. I do not 
Bay that I agree with them. I do not say whatever they say is right or 
wrong ; but what I say is that this is the proper time that we should discuss 
this Bill and thoroughly go into the proposition. If we find that the yarn 
mill industry in India is really in the throes of death, then of. course it 
would be frustrating the object of the Bill itself if the amendment of my 
Honourable friend Mr. Neogy is acoepted, because if the Bill is sent for 

~  and takes 5 or 6 months before it comes before this House, 
then if in reality the condition of the yarn mills in India is such as the 
millowners say, then by that time th'e yarn mill. industry would have been 
killed alt{)gether and the object of the Bill will be lost and the millowners 
of Bombay, in the language of the immortal poet, will have occasion to 
say: 

" ki mare qatal ke bad tUne jafa se toba, 
hae us zoo pashiman ka pashVlnan huna." 

which means, " He has taken a vow not to commit tyranny after having 
killed me, Ah me ! look at the early repentance of that early repentant." 
On the other hand, if we find that the case which has been put by the 
millowners is not a right case, is not a correct case and that in fact they 
aI'e not in need of any -relief, then it becomes still more important that 
this Bill should be taken into consideration just at present in the Assembly, 
because the millowners must know that they will not get any relief from 
us, they must know what their position will be and what steps they are 
going to take after they have been refused any relief by the Government. 
Taking all these facts into -consideration, I think, Sir, that it will not be 
fair or just to any party to postpone the consideration of this Bill. Let 
us decide once for all whether we aTe prepared to give any relief to the 
yarn millowners or not; and for these reasons, Sir, I oppose the motion 
proposed by my Honourable friend Mr. Neogy. 
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Mr. Jamnadas ltI. Mehta (Bombay City: NM-Mnfta_'c1Ian Urban) : 
Sir, I rise to support the motioo f01' ei.rettWiu IIiIIOved ay my HODOtIolrable 
friend Mr. Neogy and to 4>ppe8e the motitlft wr censidet:a$ion m8-wd by 
the Holll0tirable the C0mmerce Member. SV, I a_ liOl'l'Y $0 say that 
!lOme flrieW in opposing this BID have cOIleeBtnted t.lte fire of tlleir 
ooiticisBl Oil tlae l1nfortun&te miUelwners of Bomba,y. Thcy wioll app.re-
ciate my position if I eann6t follow them. (Di'W01t Chanutn Loll : 
.. Why are they unfortullate ! "). BeeaU8e uybedy wh() is co_pelled 
te Dec for his very exi8tenee is eeriailHy wnertullate. ADd after all, 
SUr, t caftoot agree that the ~  ef ~  are :oaeh a Drul lot at 
all. It must be a cold heart that canaet appreeiate the tremeodOO8 
Kfl'yiee whiclt the ~  &mbey have doae t8 the country itt largely 
displacing the import et' fttreign eklta iflto this eeoniry &y i"digeBOUB 
Dtanufactlll'e ; ana while 1 am as. dtwoted a e.hlllllpioB 4>f the handleom 
mdQaflry 88 lUlybedy _,. I am ~  devoted i6ll the mill wdustry and 
I eanttot lIOOept lIJIyi"" t() its ftetrogatien, beeeuse I beld that it is the 
plofteer efforts of the B'oIIil1 indury elf &mbay tlIat h&ve displaced 
Laneashire alld MueheHter ~  eletB to 88th a luge· extent in this 
CMlntry. Sir, if the figUl'eS are uaaiBe6 it will be ff)un.d tat in 1899-
L900 the output of the 1Wa. mill _usby was OAly 90 per eent. of the 
tota.1l ret}ilirehlell-t ef eLeth iII India, ... ~  the ou.tpat of the ..uu 
iJlJ.clustry ha& raised tJ",. Pfteeat.-ilUll , to. 42. .AlIod I 1iIty, Sir, it w 
the eI1terprile, the-w:h.",r,. and the basiuess. ability 6f tlte miUewners fJi.. 
India, and Bembay in. jIIIMl!tioowr, ta.t ar& .espollBiW.e fmo sum a beneficent 
resu.lt. Wltat after aJ,J, win be the result if \Me Bomltay nilllo-wner gQeS 
down? He will onl'y be ItistMaced by tJte Lalle&shire miUo-wner and the 
Japanese millownel'. .A.»d I aak tUBe friends ~ .have ~  S& hard 
011' the &mb6Y mill.0wuers to say ~  ihe-y eontempJ&ie IiUe1t eQDtm-
Ilency with any degree· of satiBiaetioll. Tile rise of the Indian mill industJ:Y 
is /I romantic eyent as it lias come in spite &f ihe abseaee o-f any assist-
81J);ce from the State. 1 Fet>eai, Su, tlIai the State ill. this eoUBUy has. 
never helped the miLl ~  (Mr. C. ~  AiyWlJ,[ffIIl': "Taat 
is rather ingratitude l "). It would be ingl'atitlolde if the State had 
helped the industry; bw.t thai! it> not the CaBe-. It is ftu.i.te the eQDtrary. 
Look at the conduct of the Slate from 1893. OQW&rds.. 011. ace<nmt of the 
exchange and curre.n.ey ~ for whMh the Govern:meIt tbJemselve8" 
were responsible--the Tariti Board itself admits it-the wkow. industry, 
the produetion of yar» _ the prod.liletioa of ewth were ,;reatly haruti-
capped ; and it was the gl!e&t Sw.a.deshi m()v.emeat in BeBg&l in 11905 in 
contradistinction to the ~  eondu.et of the Government, it was 
this self·relying ~  611. ~  pa.rt of the people wh.ieh saved the mill 
ilJdustry in Bombay alld India from the throes of the great calamity by 
which it was overtaken. Tl1.e Ta.ri.ff Bgard ~ in"estigmed the question 
~ and widely but it lias ~ to-bring ~  tM importance of the 
great Swadeshi m()vement which from. 19.05 saTed the mill iDd\H!try in' 
Bombay from the COnseqURn.ceS of the exelumge and ~  policy of 
GEWernment. In ~ everybody knows> tll.e ~ per cent. (lolHltervai.ling 
Ww,tieli were levied-an UJRhe&rd of treatm.ent of & naiwllal industry Qy 
the GGvernm.ent of the ~  My Hooourable friend Mr. Duraiswamy 
Aiyangar was sorry thaJr b.e _ted fm: the removal gf that duty_ Well, 
]; am pained to hear tbat ;. if. any pretectiOA resulteQ to. the handJoom 
inmlstr,Y by tlte at pel: ~ dJl.ties i.m.posed! on tile IDdiIUoL mill indtRrtry. 
1;lYit w.aIS a IWwmight ~ &Ild I am iW"e tlae laaRdhlull ~ dee&, 

II 
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not want to subsist on the robbery of another industry in this country. I 
say, Sir, it is not by such countervailing duty that the handloom industry 
or any other industry should expect to thrive, and the removal of the 
disgraceful impost came not a day too soon. Sir, it is the step-fatherly 
treatment. of Government, their exchange policy, their 31 per cent. 
countervailing duties, their failure to give any constructive and active 
support to the industry, and latterly their raising of the rupee to 18d., and 
coupled with these the unfair competition of Japan-it is all these that 
have brought t.he mill industry to its present most deplorab1e condition. 
My friend Mr. Neogy and others have unnecessarily confined themselves 
to the Bombay mill industry. While the Bombay  mill industry stands 
in need of greater protection, it is not the finding of the Tariff Board 
that the rest of the industry does not need protection. The 'rariff Board 
have repeatedly said that it 'is a question of degree, and if my friends 
will look at the events since this inquiry was undertaken, they will find 
that the whole Indian mill industry has identified itself with the inquiry 
that was undertaken by the Tariff Board, and at every stage not merely 
the millowners of Bombay, but the millowners of Ahmedabad and Cawn-
pore and the rest have identified' tlMlmselves with all the ste,ps that had 
been taken for ventilalting the grievances of the mill industry as a whole. 
Sir, I grant that the Bombay mill industry stands in need of greater prote(·· 
tion, but that is not the same thing as saying that the Bombay mill industry 
is getting or is attempting to get protection at the cost of mills in other 
parts of India. The difference is only one of degree. Therefore, I say, 
Sir, it was unfortunate that attention was being focussed only On the 
Bombay :mill industrialists, and that they were being castigated as a 
sort of untouchables and outcasts who were not to receive any considera· 
tion at all in this House. I cannot accept that position ; Sir, the figures 
which are published on pages 228 to 235 of the Tariff Board's Report 
show that, in spite of all the handicaps to whieh I have referred, the 
mill industry in this country has made giant strides"-thanks to the 
enterprise and initiative of our capitalists, and thanks also to the hardy 
mill worker from the Konkan and Glljarat. We in Bombay are proud 
of the achievements at once of our industrialists and our mill workers. 
These capitalists and the mill workers between themselves have built up 
an industry of which any Government should have been proud, aud if 
this industry had been actively assisted by a sympathetic Government, it 
would have been possible long ago to clothe every on(> of the 315 millions 
of people in this land with cloth manufactured in this country; whether 
by the handloom or by the mill indutltry. If wI! only compare the statistic!; 
of the giant strides which the Japanese mill industry has made during 
the last 15 or 20 years under the protecting' wings of the Sta't.e, the 
justice of the criticism which I am making will be obvious even to the 
Government. Compare the progress which the Japanese mill industry 
has made in 20 years with the ~  made by us in this country after 
nearly 44 years, and we will see that if only the State had rendered active 
assistance to the mill industry, without looking to extraneous interests, we 
would have been able to manufacture 100 per cent. of our requirements. 
From 1883 to 1884, when there were only 82 mills in India, we have now 
337 mills in the whole of India. The spindles which were only 20 lakhs 
in 1883 are now 85 lak'hs. The looms which were only 16,000 in 1883 
are to-day 1,54,000, and the nnmber of workers which the mill industry 
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employed in 1883 was 60,000 as against neal'ly 4 lakhs to-day. Sir, an 
industry which is responsible for 42 percent. of the clothing of the 
people of this country, an industry which employs nearly 4 lakhs of people, 
an industry which purchases over 30 crores worth of cotton from the 
cotton growers of this cquntry, and an industry which keeps at bay 
foreign importers-is that an industry about which anyone can afford 
to talk in a light-hearted mannel'? Leave the millowners and their 
sins of omission and commission alone. It is the industry that is seeking 
protection, and if it gets it in a real genuine form, let us not grudge it 
because the millowners benefit thereby, We never wanted to help 
The Tatas as such, but the steel industry; the same is the c::se here. 

Sir, this is the position that I hold as regards the mill .industry in 
this country, and yet I am compelled to oppose the consideration of this 
Bill, because the protection offered is not genuine. 

Sir Hari Singh Gour : From the sublime to the riaiculous ? 

Mr. Jamnadas M. Mehta: My Honourable friend is nothing but 
ridicuious everywhere. 

And, Sir, I oppose the consideration of this Bill, for two reasons. 
One reason is that ·the Government have treated the Report of the 'fari:tf 
Board with contempt. It would be impossible to imagine anything so 
outrageous as the treatment which this Government have given to the 
Report of tne Tariff Board. They 1ave spent· a lakh and fifty thousand 
of the tax-payer's money on the inquiry by the Tari:tf Board, and when 
that body consisting of independent people, ~  careful investigation· 
came to definite deliberate conclusions, the Government of India have 
thrown, them to the winds, and their action to-day is in direct cl)ntraven-
tion of the Tariff Board's recommendations. How cali they expect any 
reasonable man, howeyer well disposed he may be to his own industry; 
how can they expect any reasonable man to fall into line with their 
proposals which are, as I say, in direct contravention of the recommenda-
tions of the Tariff Board ? 

Sir, J had supported the reference of this Bill to the Select Com-
mittee on the distinct understanding that we would be allowed in the 
Select Committee to open the whole question of the protectiDn to the 
textile i:loustry ; otherwise I would not have supported it, and although' 
there were rumblings and thUnders of warnings that it. might nDt be 
possible to open the question again in the Select Committee because it 
would ~  the scope of the Bill, I hoped against hope. I had & 
precedent. in doing so. We had the Report of the Currency Commission 
on which the Government framed the Ratio Bill, and the House was 
allowed not merely to discuss the question of the ratio, but the whole 
suhje'ct matter covered by the Report of the Currency Commission; 
We were allowed to discuss the question of the ratio, the gold mohur, 
the gold. standard, the gold currency and everything that was relevant 
undt'r the Report of the Currency Commission. And therefore, with this 
preeeden1 in mind, and having regard to the fact that this inquiry was 
undertll kl'n in the interests of the textile industry; I was hopeful that 
Goverl1!JlI'nt would allow us to discuss the entire question of the ~ 

tinn to t.he mill industry, although the Bill itself was a restrict-
ed 0'1'1('. But unhappily, we' were not allowed to' craise the question of 
prDtection to the textile ~  as a whole, aIld, as I hold, the Tariff 
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~  '8 ~ is die miniBrum prQectMn that ~ mill i9tdUMl'Y ,!o:n.'touki 
(let, .&ad .a:6 l &d tUt tile p.eposat. of Gova'lMIlent -eIltl.n&t gi'Ye IKl','I 
r.eal P'MtreetMtn to the .at ilnbllltI"f, I ;alll 6MIlpeUeci to ~  ~ 'C()Jl-

sideratiOJl .o.f this measure. 

Sir, tt is 11 ~ 'lmfortanat1l and embarrassing position for the mill 
industrinhst1! 1)f Bom'bay, as it is always for those wilo comc to the 
Gtnernment and uk far protection. 'Beggars cannot be chooser!> 
alwilYS, and aUholtgh these mnt industrialists have time· and n,gain 
sheuted the \lm.dest emt the preposais of Government do not carry them 
anywhere, I am pained to see to-day that they are willing to accept ~ 

dole. 'fJae real thiug is, SU. they dD not like tQ vreak witl&. this Govern-
ment. They d.a.re IWt .say: "Well, if you giv.e us protection, give Ufo 
a genuine protection or nQDe .at all n. TAat is not the f\tu4i of whieh 
the capita1ists are made. They cannot stand up fGr their ·entil'e right 
and refuse tu have any crust 01' crumb thrown at them Whf!D 
tGey reall,y desetw wheleBEBl ilread, v.ery nutritive aM 'lritolt'Some, 
and that is why we are reduced to this very unseemly positiirm of the 
millowners going  behind their repeatedly declared word ~  the reo 
comJnendatlon of tDe ".arilf Board W6S the minimum th.ey l{oUJU cwcejK.. 
IwiU onlY quote one or tW0 insiaBces of their views until ~ Bill was 
·inlrodueel!. When Governme»t addressed the millGwners 01' the 15th 
Augnst they r.eiterated what they had declared over and over agaill, 
namely. that ~  .could not impose import duties on piecegoods f.rom 
:foreign countries ; the millowners then met in eonclave at Hornby Road in 
Hombay atld. they thought long and they thought mighty, aDu from 
what has seen the light of day, it is clear that they remained unconvinced j 

> berc is 1\ telegram from ilie Free Press which says : 
•• OpiniOD. iD. weB-iDlol.Dle41. ciJoelB. ia taat the ind1l1ltry should take up the stand 

tlurt tbe p1'otection on yam without protection OIl cloth is a doubtful benefit carryiJag 
· WitIb it increased ·handicap to the handloom industry which is mainstay of the IndiaJI 
~  tmd 1m :iBdiPeet adYlmtage to foreign imports in finer counts and .... 

In the circumstances it is right that the industry should ask that it should be given 
proteet.iOlL on cloth &s well 811 on yam AM tllat 'llldthOllt tile one it should not have the 
other.' , 

· T.iIIitl "'86 ~  oflinio:a m weM-mformed cireles in Boml:Jay when the 
DliUowJter& were 601l&i.derin« the reply of the Government of India 
date. Ihe 151ft Augut. But that is Bot all. They have lately addressed 
· a tetter 00 tl'W GoV«DJDeIlt (If India ill'1 reply to the Government '8 letter 
01. the :'.fith August and e'Vtm there-and this letter was written at the 
cad« ~  there, wbBt do they say Y In paragraph 18 wbich is 
~ ~  paragraph of their reply and whieh is signed by Mr. J. P. Wadia, 
tM AMsistant Secretary, beOMl!le I think the Seeretary ~ here, t1l-ey 
Fiay: 

, •• lit the aid I am to express my committee's keen disappointment that even the 
~ 6eeisiOll of the GoVlmHllfllDt of Illdin should leave the industry practically in 

the KIlle poaitwD 3S it was before the Tariir Board .hegml their investigation." • 

What is the me_niB« of this' That whether you give protection on 
yam or whether yO'U do n&t, we remain in the same position practica,Uy 
. ~  imports of pieeegootils were taxed it will be six of one Rndha1f 
a do'Ze1l (If tile ot)rer. !bat is pradicany the latest ~~~ ~  ''of 
the millmmers of Bombay, their eonRidered judgment that the-protection 
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on yarn alone would render no assistance· to the industry. And yet, as 
I Mid, ~  ~ the millowneTs are compelled to accept this rne81llllre 
because t .. ey <cannot do e:therwise.But the representatives of the J.eopie 
lire 1I0t in that pesition. I am, Sir, a protectionist' by coBvietion, senti-
ment and temperament. In these days all over the world the State 
regards it, as its duty to protect the industries of the country and the 
Fiscal Commission also has recommended protection as a measure for 
aU national industries whenever the occasion arises. ] am willing, 
actively willing to support any industry which stands in need of: pro-
tiOOti6ll., tmt l 011. mlt h«esimply to pass any measure, UIIIdoer tb't guise 
W pt'OIOOoetiu. if it if1jlm'S another, industry and when the ftl'lilt iadustry 
itself ~  IMi really ~  any benefit from it. It will be sa.id dmt tile 
oont<6ll1tiolil that tae ~ industry is affected is wrong. Now, Sir, 
the udil:lgR of the Tariff Board, the declarations of the Governnteet 01 
uuma and the statistics of the progress of the hand loom indTlStl'Y tlDd tRe 
mill iM.d1tr!r .mIl cloeMly prove that the handloom industry sturds eq_lly 
in Deed of tae fostering eare of the State. I just now showed, Sir, that 
waHe ia ~  the 'OUtput of the mill industry was 9 per cent. of O\U' 
1Jetai ~  in 1925-26 it is 42 per cent. What is the pro:gress 
tbat the .h8ndloma industry has made during the same time' 'rhe ~ 

loom in.Justry, Sir, in 1899 was producing 27 per cent. of the require-
ments of the peeple of this country. To-day, according to the ~  

of the Tari.tl ~ it "is produeing 26 per cent. So that in the conne 
of neariy & generation, the handloom industry has made I!O ~ 

On the ('ontrary, the handloom industry has deteriorated. Why TWMb 
the mill industry has made such tremendous strides, from 9 pel' cent. 
tv 4.2 per cent_, way is it that the handloom industry l1as, far from 

~  remained in a stagnant position and made no advan('e , 
Because rae handloom weaver is not a man of resource. (Mr. Chaman 
Lall :  " Like the mill owners ".) I am sorry you are so unnecessarily 
inimical to the Dlillowners. I say, Sir, the handloom weaver is a man 
without resource, he is carrying on from hand to mouth. And on the 
top of that in March last only by passing that hateful Ratio Bill, the 
House placed him (Laughter on Official Benches)-you ought to weep 
instead of laughing that these 60 lakhs of people have been by your 
¥ow handicawed by 121 per cent. against foreign importer..:. How 
can they subsist when a measure like this passed only last March cuts 
them down by 12i per cent. in competition with foreign importers' 
And I ~  tlte repeated handicap which the State hns placed on 
him (!oupled with his own poverty has been responsible for the fa.ilure 
of the handloom wea¥er to work up to a higher percentage of output 
than he has been able to do. For these reasons,· Sir, I say that thf' 
Hoose ~  1;& tllink ten times beforf' attempting to ~ aful'ther 
st;-ain on that ~  hO'liest man. Sir, the GO'vernment thernselvesill 
their it'flsolllti'01l 'f1f. the 17th June 1927, on the Tariff Board's Report 
said. : 

" But an additional duty on yarn only would affect prejudicially tile handloom 
indlllltryand ,for thit _oa should not be imposed." 

'This is the categorical statement of .GQvernment supporting the findin,:! 
of the Tmitt Board, and the evidence of witnesses before the Tariff Board 
ought t{) have ~  Government against takillg any measure which 
will, in the stightest degree even, have tht' remote probability of baving 
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a prejudICial effect on the handloom industry. Let us see, Sir, how the 
8elec:t. Committee, the majority report argues about this. It was a very 
wonderful performance for the Honourable Sir George ~  :tfter 
ha\ing signed the Resolution of the 7th June ..... 

The Honourable Sir George Rainy: I may state that I did not l;ign 
the Resolution of the 7th June. It is not usual for a ~  of Counell 
to sign a Resolution of the Government of India. 

Mr. Jamnadas l'tl. Mehta: I shall say, after having authorised the 
issue of the Resolution of the 7th of June, wherein it is stated that yarn 
imports &hould not be taxed, it was a marvellous metamorphosis on the 
part of the Government of India to have suddenly, within two months, 
become a convert to the position that the handloom industr.v would not 
be af1p.cted by a duty on yarn. But the Report of the Select Committee 
L'l so halting that it displays a consciousness of guilt throughout in 
overy lont. Sir George Rainy is too honest not to feel that he was 
performing a volte face so SOon that even the short memory of the 
public cannot forget. In paragraph 3 of the Select Committee';; Report 
arguments are given to show that the handloom industry wotiki Hot be 
affected. It is said : 

" We reeognise that this duty can benefit the ~ mill industry only to the 
extent to which the priee of yarn is increased thereby and that any incl'case in tlw 
price of yarn must be a burden on the handloom weaver unless he is able to receive 
higher price for the cloth that he weaves." 

It is admitted that unless he gets a higher price he is at a ~  

but it is immediately assumed that he will get a higher price. Why 
he should get it in this competitive world I cannot ~  and I 
<lID smc the House will not nnderstand. It is further 3tatNl that the 
handloom weaver mostly used yarn below 30s. whose prices are 
governed by internal competition. The effect of the duty will not there-
fore be large and may be ignored. And thirdly, Sir, in paragraph 4, it 
is said that the annual consumption of yarn of these counts (i.e" 3h. to 
40s.) in India is about 50 million pounds and the production of .lle 
InJian ~ is more than half of the total. I think there is S0nlC mis-
take in that statement. The Tariff Board on page 188 have recorded 
a finding in the last few lines of the first paragraph· : 

" We are of opinion that a production approximating to nearly 100 million pounds 
(i.e., as a result of the bounty) would constitute a sufficiently large advance especially 
~  it is remembered that the production of counts of 31s. to 40s. in India in 1925:26 
~ almost exactly the same as it was in 1912·13 (namely 19.7)". 

Here the Tariff Board has recorded a finding that the production 
of yarn of these counts in 1925-26 was 19.7 million pounds, but the Select 
Committee have made a statement that of the 50 million pound/> of yarn 
of these counts, the annual production of the Indian mills is  more than 
half the total, that is to say, over 25 million pounds. 

The Honourable Sir George Rainy: This is a small point of fact, 
Mr. President, and I think it might save time if I intervene at this mo-
ment. The statemcnt that more than half the consumption of the 
medium counts is produced in India is based simply on the production 
and imort figures of the year 1926-27. The production in India in that 
year of tht' medium counts 31s. to 40s. was 27,657,000 poundl>. 
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Mr. Jamnacfas M. Mehta: I am glad to have the figures which the 
Honourable the Commrrce Member has quoted. To call the figures of 
one year, annual production, is, I submit, a discrepancy. The statement 
on page 188 that the production of yarn of counts 31s. to 40s. in th;s 
country was 19.7 million pounds in 1925-26, was not easy to reconcile 
with ~ statement of the Select Committee that the annual produc-
tion of yarn of those counts was more than half of the total consumption. 
Whichever may be the truth I do not know. I am entitled to rely on 
the statement of the Tariff Board that ..... 
The Honour&ble. Sir George Rainy: Mr. PreHident, on a point of 

explanation, there is no statement in the report of the Select Committee 
that the figure given is for the year 1925-26. 
Mr. Jamnadaa M. Mehta: I thought that this was the last year for 

which we had got figures, and if it is for a later year, I am willing to 
admit that it may be so for that year but, that is different from saying 
that is the annual production. 
The Honourable Sir George Rainy: I have already said that it is 

for 1926-27. 
Mr. Prelident : The Honourable l\I.ember is not bound to give way. 
Mr. J&JDnadas M. Mehta: Thank you, Sir, I am anxious to be 

scrupuloosly fair in this matter. Sir, all that I say is that the figures 
given by the Tariff Board do not warrant the statement that the annual 
production of these counts of yarn in India is more than half. If the 
figures of the Tariff Board are right, it is not merely half but. nearly 
60 per c{'nt. of the total quantity of yarn ~  will be suhject to the 
Itdditional duty proposed in this Bill. And if the handloom industry 
consumes 25 million pounds of this yarn, thr remaining 6 millions, of the 
imported yarn are consnmed, I would assume, by the 25 weaving mills 
in this country ~ no spinning department at alt. We have it· 
also, on the authority of the Tariff Board, that there are nearly 25 weav-
ing mills only, and they must require yarn, and I say these 6 millions 
must be required by the exclusively weaving mills. I may tell my friend 
Sir Victor Sasso on that these 25 weaving mills also would be affected 
by the import duty which is now proposed on yarn. Sir, an added rea-
son is given, which was not present to the mind of the Tariff Board, 
except indirectly. That reason is that conditions in China will make 
it possible for the producers there to dump yarn in this country at prices 
cheaper than the present ones. Sir, if this is so, I should be sorry. But 
the responsibility for that should be laid on the Government of India in 
its Finance Department, and not on anybody else. They have sold 
92 lakhs ounces of silver. They have depreciated the silver market all 
over the world, and there is no wonder that the Chinese ~  to-day 
has in CQIlsequence depreciated 4 per cent. and that is the handicap 
against the mill industry in this country. So, if there is any fear of 
further dumping the whole responsibility for this added handicap must 
be laid at the door of my Honourable friend the Lead£'r of the House. 
Sir, I do not stand isolated in that opinion. I have other authority be-
sides that of my humble self, 'and that authority is the Statist newspaper. 
What does )t say about this latest performance of the Finance Member 
in its issue of the 13th of Augnst, ]927? It says: 

't. The undertone of the silver market continues very weak. The effect of the 
Indian Government '. sale cd fiDe ailver held in the eurreney reserve is making it8elt 
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lett g1'8dllally but ~  Sentimellts in the two great e01l'lltriett, :rmH& aDd 
CIlioa h;wve beeD greatly disturbed. In India it had boon geuerally. udcipatlad: tbaAI 
tile ~  11'0uld follow the recommendation of the Indian JoW CcmunitMe whieh 
hllll tUglld that the redundant silver in the Reserve should be haRdled: with more ragard 
to the silver market than the bare recommendn.tioDB of the Currency Commiasion 
appeared to promise. These hopes are rudely shattered by the announcement of the 
I&Iie aad he1We rapid. deterioration in speculative centres. The 1lMII8actioaa during' tIlo 
week have been on a large scale. India and China not oJUor are seMina ~ ~ 
('haBes but building up a bear position of considerable magnitude." 

J need Rot quote further. It is now established 1!h8'li &8' It ns1!lt of the 
sale of silver, tke silver market in the world has been g'Pe8tl'y ~  

There has been depreciation in the Chinese exchange and' fer their latest 
Blisf-ortune ~ miHowDers of Bombay should hoI. t,D, :L..eed.r ." the 
DollMe' di.eeily resp()J!sible. But that eanaot be allowed .' }N'ejmlil'e 
.. aamI:Inom weaving industry. BecalSBe we wNIlg is done by tbe 
Government of India, we cannot associate oursel.v.ett witb. doing ~ 

WTOIlg to. the hunloom industry in this oowrlry. 

Lastly, Sir, I must warn the Government of India that,. whateTer may 
be the iDdividual merits and demerits of m.jJloWMPS, tho ~  e-f this 
Ceuntty wiB1!'eagrd and do regard the mill industry with great affection, 
__ they want it to rise rapidly to the point (tif ~ aWe t9 ~ dJ; 
the requirements of cl{)th in this country. They W8iIlt thBt {luvemment· 
a80uld give us a genuine measure of protectwn, not tJt..e. W'ftlk:, ~ 

half-hearted, meagre, niggardly Bill vergilltg on' the poiIit Qjl ~ 

ita the qu.estion of its protection to the national industry of this eountry. 
I 1'irIIIIt to Jread in this. aonnection only one ~ bom the statement 
of an Hon()urable Minister of the Australian CoJIDllftnweal'th. W .... t 
QOO5l t.aat gentleman say? This is from the JlatrtehMft8r Gsarcma,.. of 
.Jvly, 1926. Th.e Honourable Mr. H. E. Pratt en, Minister fol' Trade 8illd 
Cut.&ms for the Commonwealth of Australia says : 

•• ~  ~ to our isulated position and somewhat elemell'llary development it 
i. -MY fur us; t9 adopt a policy of protsction...... ]j ha.nt ~ JlelH' _dac· 
tUreI'B. (namely,. British manufacturers) that no Government _d DO PlMIia.JlleM wo1l&l 
arrow an efficient industry establishl'd there to be smaahed by fOl:eign competition,_ 
and' that the security for British capital invested in industry in the COmmonw.ealth 
ilJ' aleolute, beeause· of the strong national sentiment of the whllie people."" 

And to vary the. language, we can say in the terms. of ilia re,OJ!t: of the 
''ranfl' Board that no Government and no Assembly on.ghll to aLlow tliis. 
national industry to be crippled by foreign competition. I shall 1ini&1t 
by reading that quotation: 

" A: great industry is in a serious condition, and our propesals _"8-been. .pired! 
by the beIief that, in spite of a comparatively long spell of adtversity, it .till l:Ieta.iD.s 
snflfcient vitality and capacity for self-help which only require to be stimulated into 
a.,tieD amii this stimulus our modest scheme of state help is calculated to provide." 

That modest proposal of State help-you: kave' driveD a ooaclt and fMll" 
through t11at proposal and reduced iIt to nullity" aDd 1 am eompellet.l to 
oppose this, because this measure is not a genuine. mellSUJre-of ,roteaticm 
to the textile industry Lut only a pretended measure aDd the reluctamee 
to.. tax imports is clewrly traceable to ali UllWiillinpesllJr in ~ WIq t", 
tax the imports from Lancashire and ~  The miU8IW'ftlI'l' of 
Bombay committed the greatest blunder m their life in. not haviag led 
mf6cient e.videll.CA for pXotection. acwna\ Laaellllhiu lUI' well. ad the 
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~  of that blunder are being visited upon them by an ever clever and 
skilful Government who have turned the tables on them and are merely' 
pretending. to give it measure of protection which is no protection at all. 
'fhe two Bills that are proposed to-day, one this and the other that fol-
lows, will leave the British manufactureI'S, whether of cotton or of 
machinery alone, and will save them lakhs and lakhs of rupees, while 
imposing further handicaps on the industry here and also on the ex-
chequer. 1<'01' these reasons, unless a genuine measure of protection if? 
produced, I am unable to associate myself with the consideration of this 
Bill. Sir, I have done. (Applause.) 

Mr. M. S. &eaba Ayy&ngar (Madura and Ramnad cum Tinnevelly : 
Non-Muhammadan Rural) :  I feel quite thankful to the Honourable the 
Commerce Member for what I should call a, fair presentation of his case. 
He practically conceded that whatever is proposed under the Bill will 
certainly and adveI'Sely affect the handloom industry ; but he added that 
so far as counts above 40s. are concerned the degree to which it will be 
affected would be inapprecia,ble. But, unfortunately for the House, no 
statistics are offered by the Honourable the Commerce Member. Similarly, 
as regards counts below 30s. he also says the same thing, that it will be 
inappreciably affected. Here, again, there are no stllttistics given. Pro-
bably, the Honourable the Commerce Member thought that the House, 
being on the duty on yarn, might as well indulge in the pastime of 
spinning for itself. Weare absolutely groping in the dark as to what 
probably the statistics will be as regards the ina,ppreciable extent to 
which the Honourable the Commerce Member says counts above 4Os. and 
'Counts  below 30s. will be affected. . But he says, that, so far as the medimD 
counts are concerned, certainly the handloom industry will be affected 
seriously. Lastly, he wants the support of this House for the Bill On the 
ground that, inasmuch a,s there is a national industry that needs proteetiori, 
the House might well consider the propriety of examining that attitude. 
My Honourable friend, Mr. Duraiswamy Aiyangar, a, Swarajist as he is, 
naturally grew righteously indignant over this application of the word 
" national" to the mill industries. But even assuming that the Honour-
able the Commerce Member meant the word" national" in the sense jn 
which I think he took it-even there I submit to the House that the hand-
loom industry is not less national, for what dQ we find in Appendix IV T 
We find, so far as the total consumption of piece-goods in this country i$ 
(,oncerned, it is 4,479 million yards of cloth, of which the imports give us 
1,529 million yards, the mills about 1,700 million yards, the handlooms 
about 1,160 million yards. So that, if the handloom industry is able to 
give us 8,bout 26 per cent. of the total consumption of piecegoods in India, 
the mills supply us about 40 per cent., or a little less than 40 per cent., and 
from the net imports we have about 35 per cent. Even there, consider-
ing these figures, I submit to the House the handloom industry is not less 
national. In this connection, I would beg leave to correct my Honourable 
friend, Mr. Duraiswamy Aiyangar, when he gave us the figures of hand-
looms in this country which he culled from the Census Report-I would 
beg leave to correct him and say that the last Census Report excludes the 

~  in the. United Provinces, the Central Provinces, and many 
In4ian Sta.tes. So that certainly a larger number of people would be 
dected py. the introduc.tion of this Bill. In this connection, I would 
also beg to submit to the. House that so. far &Ii the attitude of the mil}. 
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owners in the ~ Presidency is concerned, it has never been friendly, 
for what do I see Y  I see a passage in the Famine Commission's Report 
of 1901, page 75, paragraph 226, to the following effect: 

" The Famine Commission of 1898 agreed with the Commission of 1880 that it 
was desirable, where convenient, to relieve artisans of whom weavers are the most 
numerous, through their own trades, one of their reasons being that it is important to 
maintain all crafts by whieh people are supported independently of agriculture. 
'l·hey were also of opinion that a carefully managed, businesslike scheme is not open to 
any of the objections usually urged against this class of relief ; and that it ~  

probably not result in a greater loss to Government than that caused by employmg 
the weavers on the ordinary relief works. This opinion is more than confinned by 
experience, and is now, we believe, !1ccepted in every province except Bomb&y." 

.I dare sa,y that the Bombay Government is influenced mostly by the mill-
owners of that Presidency. Again on the next page we find the follow-
ing: 

" It is sometimes objected that it is useless to prop up handloom or cottage 
weaving in the face of mill competition. But in fact the two industries supply different 
wlI.nts. The coarse and durable cloths of the handloolUs are still preferred in many 
parts of India by field workers and labourers, while the more delicate and pecul,ar 
products of those looms still hold the market." 

But, since then, there has been somewhat of a change of attitude, as we 
see from the small pamphlet issued, probably for the use of Members of 
this House, by the Bombay Millowners' Association, under the heading, 
" Indian Cotton Textile Industry. Need for Protection". I refer to 
page 61 therein. The Bombay m.!llowners discovered that the Govern-
rJent were not anxious to accepit the majority recQmJDendations of the 
Tariff Report and that they were determined to turn it down. They were 
alive to the situation and expressed their views in these words : 

" We do not :wish to make light of the fact that the hand loom industry should 
above all be protected. But we maintain that the best method of protecting both the 
mil] industry and the handloom industry is by eliminating the unfair Japanese com-
petition which ('uts at the very root of the home industry. Japan is deliberately 
selling her yam at low prices with a view to oust the home produet so that once she 
has established herself in the market, she could raise the prices to the level she ~  

W(, have seen that the Tariff Board itself was fullY alive to this well-known economic 
fact." • 

The reference made here is to this passage in the Tariff Board's Report 
on page 170 : 

" From the point of view of the consumer therefore, the imposition of differential 
duty against unfair competition merely hastens the rise in prices which would in any 
event be brought about by the play of normal economic forces." 

I submit. therefore, that the millowners have conceded the fact that 
nothing should be done in this House by the Government to impair the 
handloom industry. Then, what is there left outstanding which would 
gain the support for this Bill except the total rejection of the Bill as it 
stands? We take it that the millowners themselves are also alive to the 
situation and they are at one with us who want to protect the handlooDl 
industry when we say that the Bill, while it does not give adequate pro-
tection to the millowners, actually affects adversely the handloom industry 
to a very large ~ There is also this fact that the ~  of the 
Tariff Board favoured this view that no duty on ya.rn ought to be imposed; 
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but if at all, a bounty can be suggested ; and lastly I would submit that 
my Honourable friend Mr. Duraiswamy Aiyangar has said that there are 
three classes of mills in this ~  Let us confine our attention to 
those that take to spinning alone. Supposing they take to-morrow to weav-
ing also; that would necessitate the handloom industry seeking for importPd 
yarn ; and if you raise by this Bill the duty on imported yarn it would 
Int"an that the effect would be adverse upon them ; and there would also 
be internal competition which would necessarily mean deterioration first, 
probably decay next and then death ultimately. So for these reasons r 
oppose the motion made by the Honourable the Qommerce Member. 

Pandit Nilakant.b& D&8 (Orissa Division: Non-Muhammadan) :  I 
am sorry I have not yet heard anything in support of the motion except 
what Sir George Rainy spoke in moving the consideration. He did it 
in a halting manner, as if he was not sure himself of the grounds he was 
treading on. 

The position, however, comes to this, that the mill industry in thi. 
measure does not get a good chance and the handloom industry is going 
to be ruined. I am not an expert economist but I was at any rate 
influenced to believe that in some way some protection is necessary for 
the mills, 'but 'then I never thought that any protection should be con-
templated with regard to something which may be called half raw. I 
consider yarn as a half raw material. The imported yarn is used by 
mills to a certain extent but the major portion of the yarn in question 
here is used by the handloom weavers practically as raw material, and 
as we know handloom weavers are gradually dying, it is simply 'cruel and 
unjust to deprive them of the means of their living. 

It has been said that the handloom industry is not a national industry. 
The statement is not quite without some foundation. There is a view, 
on account of this crushing Western industrialism, which is grow-
ing throughout the world among a class of people, that only the mills 
should remain and that cottage industries like handlooms should be 
destroyed. We all know that the agricultural nations with teaming rural 
popUlations strenuously. strive against it, but I do not know whether 
even Members for Labour, like my friend Mr. Joshi, have seriously con-
sidered the very dislocation of society which await such nations if 
Western industrialisation is superimposed with unreaS()nable haste and with-
out a proper studY' of existing conditions. What will follow if in India 
the handloom is destroyed' In this connection Japan has been quoted 
by my friend Mr. Mehta. He said that the mill industry was protected 
in Japan,. and in some 3 or 4 decades-nay even in 15 years (I am gratefuf. 
to my frIend Mr. Mehta for the correction), Japan has been able now' 
practically to monopolise the Indian market in yarn from 31 to 40' 
counts. My friend Mr. Duraiswamy Aiyangar als(\ says that if Japan 
wants, she can reduce her prices, and dump the IndIan market with yarn' 
only. for the sake of retaliation, as it were. Yes, 1 think it is' 
pOSSIble. But what has the Government done in Japan' They don't 
~  the ~  of unemployment in villages unsolved, or unconsidered' 
!Ike ~  . ~  Government. They have earefully organised milY 
IndustrIes lD VIllage centres, so that the evils of hasty industrialisation 
do not affect the nation. Ours is a vast agricultural country. I do not 
know when the ,day will come when our Government will likewi8O' 
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.organise small industries in village centres so that the grave questioD 
-of 'Our national unemployment may be on the way to be solved. 

We have seen that the handloom industry has been already damaged 
by the abolition of the cotton excise duty. Mr. Mehta calls it a legitimate 
abolition. I grant it to him. But I do not know, what this measure,' 
this illegitimate protection of yarn according to Mr. Mehta, will'meari to 
our poor handloom weavers. We all know that they work daY' and 
night, morning and evening, day after day, without rest, leisure, or 
recreation. We are providing in this Bill against the Japanese double 
shift labour. But the poor handloom weaver in our villages works 
actually with not only double, or treble, but with quadruple shifts. or 
.even more. He works night and day, man, wife and children, and as 
my friend Mr. Duraiswamy has queerly put it, even babies, all engaged. 
They all work to get how much' Less than'3 annas per day. 

I come from a part of the country where I have daily experience 
of the ways of these weavers. They are getting rapidly, out of employ, 
ment and are being turned into beggars in numbers every day. In my 
boyhood days I found them a happy and prosperous artisan class, but 
if you come to my part of the country you will find that 60 to 80 per 
cent. of the beggars are of these weavers. They are beggars not by 
-choice but by compulsion and for want of employment. They are also 
going in numbers to foreign lands in search of employment. But alas! 
no one knows what fate awaits them there! The best that they can 
have, may not even be better than the fate of Indians in South and East 
Africa. They have no place here, nor there. What will they do , 

Now for argument's sake, I will admit that you may support the 
mill industry by any means you like. But it is the duty of the Govern-
ment to look at this question of unemployment which is daily increas-
ing at an alarming rate. If this measure is introduced, what will be 
th-e effect. The Government say that it will affect the handloom 
industry only to the extent of 12 lakhs of rupees. But my Honourable 
friend Mr. Duraiswamy' Iyengar has proved that it will never be 12 
lakhs; it will be somewhere near 40 lakhs. I will not be surprised, if 
it is even more. The organised mill owners will put higher prices on 
even lower counts. They will not rest content with raising it to 12 
annas 3 pies, as my Honourable friend has put it. They may even raise 
it to 13 annas. There is nothing to prevent them from doing so. If 
lhey try in an organised manner, they may do that. But who will pay 
this additional price? It has been said that it will affecl the pockets of 
the consumer. I know, as a matter of fact, that it will affect only the 
:handloom weavers. I have seen with my' own eyes, the whole family 
labour 2 or 3 days and weave 2 'or 3 cloths. Then comes the question of 
finding a pUl'chaser. The father or any male member of the family 
knocks from door to door in the neighbouring villages for a customer. 
Do you ever think, Sir, that under such circumstances this additional 
duty will at all be transferred to the consumer, for the supposed reason 
-that he wants quality' I clearly find that a greater portion if not the 
whole of it will be paid by the handloom weaver himself. This burden 
can' never be transferred to anybody else. Such being the case, is it 
not better and more just to tax the handloom directly to pay the mills t 
One pound of yarn gins 4 yard8 of cloth-the product of one day"s.laoo. 



for a family. At the rate of one anna it comes to a yearly tax of Rs. 20 
per loom. Can you, Sir, conceive it T 

Then what happens T Our handloQms will inevitably lie idle m 
~ and lakhs. Terrific. unemployment will be. the order of the: 

day. If the Government of India in the Commerce Department a!e 
going to create it, then I do not know what the ~  Department ~  

do to face it. There have been on other occaSIOns several questIOng. 
about unemployment and we. were complacently assured there was none. 
But this kind of evasive dose will no longer have its desired effect, when 
the disease will grow intensely acute. 

I submit, Sir, further that this question is not only one concerning 
the Commerce or Industry Department of the Goverliinent of India, but 
it also concerns the Provincial Governments. TAe opinions of all the 
Local Governments are here in those volumes. They were buried in the' 
Library, and nobody saw them, as is put by my friend ~  DuraiswaIDY 
Iyengar. My friend wants the credit' of exhuming them from that 
burial. Let him have the credit. I don't grudge it. He has just quoted,. 
however, opinions from Madras to Assam. Almost all the Local Govern-
ments, it is found, are against this protection. In fact, every Provincial 
Government is' against this measure because it affects the cause of 
handloom weavers, and especially my province of ~  and Orissa is· 
the most affected in this respect. The Government as well as the Dirpctor 
of Industries of that Province have expressed very strong views against 
this duty on yarn. According to some calculations, 28 per cent. of the 
total cloth consumed in India is produced aM supplied by the handloom. 
Others calculate it to be 26 per cent. Thus' we have 26 to 28 per cent. 
of our cloth produced by handloom. weavers in tllis country. But so far 
as my province of Bihar and Ol'issa is concerned, it is 40 per cent. I 
may say that our province has nO'mil& at all. If this measure is passed, 
we shall be faced with the problem of unemployment all the more. The 
province of Bihar and Orissa,' besides,has got to :manage many flood 
stricken and famine stricken areas. .B..s ~ Members are aware 
flood and ~ are a regular feature of my province. Consequently-
my province of' Bihar" and Orissa is very strongly against this measure. 

I am glad that Provincial GoveTnments are'in: this connection so welf 
alive to their own interests, but I do not know what ~ Commerce'Depart-
ment is doing with. the opinions> of all these provinces. We the 
~ ~  o.f Bihar an? Orissa as well as those ?thers whos: pro-
VInces are lIkewlse more dlrectly affecteo, cannot thmk of voting for 
this motion. I am here to oppose this motion: and support. the motion of 
my Honourable friend Mr. Neogy, which amounts practically to the 
same thing in a different form of language. In this connection I should 
however like to know how the Government are going tv guide 'the votes 
of official Members who represent the various Local Governments, and 
particularly of the member Who represent tlie Government of Bihar and' 
Orissa. Those officials who come from Bihar and Orissa represent the 

~  of that province and they are presumably bound by the 
OpInIOnS forwarded by that Government and they must give their votes 
in accordance with the wishes of the Bihar and Orissa Government. And 
so also. are the representatives of other Local Gov:ernments to be guided 
by theIr proper mandates,. so to say. But we all know, as a matter o£ 
faet, Hilwthe' GOVft1lDte'nt Whips can'9'ass' 'l'tit'es; Tliey' :manage' to whip' 
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everybody mercilessly and without consideration. We also whip our· 
selves. (Laughter.) But our whip is not so vigorous. We often keep 
questions open. (Hear, hear.) I should like to know whether the 
Honourable the Leader of the Government Party in this House is going 
to make this question an open one, at least so far as the representatives 
of the Provincial Governments are concerned. (Hear, hear.) There is 
my Honourable friend Rai Bahadur Shyam Narayan Singh who represents 
my province. I should like to know whether the Government is going 
to allow him to vote in accordance with the wishes of the province he 
represents or in accordance with the wishes of the Government of India. 
(Laughter and Applause.) It will be very unfair if the representatives 
of Provincial Governments are in this particular business to be led by 
the nose into the lobby. I know my Honourable friend Shyam Narayan 
Singh is to-day busy as usual in the corridors and lobbies canvassing 
and collecting votes for the Gonrnment. (Laughter.) But I don't 
understand him. This kind of duty on his part, specially in this parti. 
cular matter, is unthinkable. I may say, it is simply exasperating. I 
cannot conceive how the representative of the Government ()f my pro· 
vince should collect votes in support of this measure, not to speak of hi8 
own voting for it himself. In this particular case, there is no reason 
why my Honourable friend Mr. Shyam Naray'an Singh should go con-
trary to the opinion expressed by the Government of the province which 
sent him here. (Hear, hear and laughter.) In justice and fairness the 
Leader of the Government party in this House should allow the repre-
sentatives of Provincial Governments to vote as they like. In spite of 
this honest exasperation which I cannot but feel on this occasion, I 
appeal to the Leader of the Government party to be just to Local Govern-
ments, and permit their representatives to exercise their free and un· 
fettered vote according to their own light and sense of duty. There 
must be complete freedom of voting in this matter. 

I pathetically picture to myself specially the condition of hand-
100m weavers in my province if this measure passes out of this House. 
My Honourable friend SIr George Rainy having served in my' province 
of Bihar and Orissa might have very well known the conditions of my 
province. As the Commerce Member of the Government of India, I am 
sorry, to-day he is introducing this measure. But when he was 
in the Bihar Government, I am sure, he had opportunities to come into 
daily contact with the peasants and artisans of my province, and let 
him for a moment throw off the garb of a Commerce Member, and honestly 
as a man say how this measure will affect the handloom weavers 
there. Last of all I appeal to the House on behalf of the voiceless hand-
loom weavers who have practically no real representatives, so to say, in 
this House to safeguard their interests, that they may not be led away 
to damage the defenceless toiling millions for an imaginary benefit of 
a few who know best how to protect themselves. This House entirely 
consists of rich men, millowners, lawyers, zemindars and several others 
many of whom have perhaps no time or occasion to picture to themselves 
how the poor toil in fields and villages, in mud and mire, even with one 
scanty meal a day. The Government who sometimes pose themselve8 
in International Conferences as their trustees against the exploitation of 
the rich and the powerful are seldom, if ever, found honest in their pro-



feasions of that kind. The poor and the voiceless, therefore, go practi-
cally unrepresented. And it is in their name and for their sake that I 
again appeal to the House to rise up to their real duty, and help those that 
are in need of help. 

With these words, I oppose the motion of the Honourable the Com-
merce Member and support the motion of my Honourable friend 
Mr. Neogy. 

STATEMENT OF BUSINESS. 

The Honourable Sir Basil Blackett (Leader of the House): With 
your permission, Sir, I desire to make a statement regarding the Govern-
ment business which we propose to place before the House to-morrow 
and Thursday. In Yiew of the fact that it is not possible" in the present 
circumstances, to resume consideration of the Reserve Bank Bill this 
week, the Government consider it important to dispose of some at any 
rate of the business which would normally haye come up during next 
week. We propose, therefore, to-morrow, Wednesday, the 7th, in the 
first place, to complete the disposal of the Indian Tariff (Amendment) 
Bills, the Bamboo Paper Industry (Protection) Bill, the Indian Securities 
(Amendment) Bill and the Volunteer Police Bill, or any of those Bills 
which have not been disposed of to-day, and the further consideration 
of the motion relating to accommodation in New Delhi. Thereafter, we 
propose to make the following motions : 

(1) that the Bill further to amend the Indian Income-tax Act, 
1922, for certain purposes (Amendment of sections 2, 23, 
28, etc.), be circulated for the purpose of eliciting opinions 
thereon; 

(2) that the Bills to amend the Transfer of Property Act, 1882, 
and to supplement the Transfer of Property (Amendment) 
Act, which have already been published under rule 18 of 
the Indian Legislative Rules, be introduced; 

(3) a mQtion will be made to take into consideration, and, if that 
motion is passed, to pass the Forest Consolidation Bill, as 
reported by the Select Committee ; 

(4) a Resolution will be moved for the appointment of a Commit-
tee to examine and report on the system of censorship of 
cinematograph films. 

Thereafter, Sir, the Government propose to give time for the considera-
tion of the Report of the Select Committee on the amendments to the 
Standing Orders which was presented to the Assembly during the Delhi 
Session. 

On Thursday, the 8th, we propose to dispose of anY' Government busi-
ness remaining oyer from the preceding day and thereafter to under-
take the following business : 

(1) a motion to take into consideration and, if that is passed to 
pass the Indian Lighthouse Bill, as passed by the ~  

.___ of State ; 
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(2) motions to take into consideration and pass the Bill furtMl' 
to amend the Indian Succession Act, 1925, and the Married 
Women's Property Act, 1874, as passed by the Council of 
State; 

(3) similar motions as regards the Presidency-towns Insolvency 
Act, 1909, as passed by the Council of State ; 

(4) motions to take into consideration and, if those motions are 
passed, to pass the Bills further to amend the Cantonments 
Act, 1924, and to amend the Indian Emigration Act, 1922. 

Thereafter, motions will be made to move two Resolutions regarding : 
(a) the draft Conventions concerning seaplen's articles of agree-

ment and the repatriation of seamen, and 
(b) recommendations of the General Conference of the Interna-

tional Labour Organisation of the League of Nations con-
cerning the repatriation of masters and apprentices and 
general principles for the inspection of the conditions of 
work of seamen. 

Thereafter, we propose to give time for further considefation of the 
Report of the Select Committee on the amendments to Standing Orders. 

Mr. A. Rangaswami Iyengar: May I know, Sir, if the Government 
will put down the Select Committee's Report on Standing Orders on 
Thursday if it is not reached on Wednesday T 

The Bonour&ble Sir Basil B1&ckett : I am afraid, not. We must take 
precautions to see that the Government business which is not otherwise 
taken next week shall not be shut out altogether. 

Mr. President: I thought the Honourable Member would ask the 
Leader of the House whether Friday would be available ! 

The Assembly then adjourned till Ele:veD. of the Clock on Wednesday, 
the 7th September, 1927_ 
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